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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

0.A. NO.41 OF 2024/EZ

Nanda Jhodia & another Appellants
-Versus-

M/s. Utkal Alumina International Ltd.
& others ... Respondents

COUNTER AFFIDAVIT FILED BY THE
RESPONDENT NO.4

I, Sri Manoj Satyawan Mahajan, aged about 30
years, S/o. Sri Satyawan Shamrao Mahajan, at present
working as Collector, Rayagada, At/PO/Dist. Rayagada
in the state of Odisha, do hereby solemnly affirm and

state as follows:-

L That, I am the Respondent No.4 in the

aforesaid Original Application.

2. That, I have gone through the contents of the
Order dtd.01.03.2024 passed by this Hon’ble Tribunal
in O.A. No.41/2024/EZ and understood the contents
thereof. I am otherwise well acquainted with the facts
of the present case and competent to swear this

affidavit.

X, That, 1 am swearing this affidavit in obedience
to the order dtd.01.03.2024 passed by this Hon’ble
Tribunal.

4. That, it is respectfully submitted that in

compliance to the Paragraph Nos.7, 17, 18 and 19 of
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the order dtd.01.03.2024 passed by this Hon’ble
Tribunal in the aforesaid Original Application, the
Committee constituting the Member including the
Respondent No.4 through its representative Addl
District Magistrate, Rayagada in Paragraph No.17 of
the said order of this Hon’ble Tribunal, visited the site
in question to cause an inspection with respect to the
allegations made by the Applicants Nanda Jhodia and
Susanta Goudo of Lachhuguda under Doraguda Police

Station in Rayagada District before this Hon’ble

~ Tribunal.

oY e That, it is respectfully submitted that the

" conveyor belt transfer point of the Respondent No.1 is

existing with all safety measures in due compliance of
the guidelines of the Government issued from time to
time. As per the direction dated 31.10.2022 of the
Hon’ble High Court of Orissa passed in W.P.(C)
No0.24990/2022 and as per the direction of this Hon’ble
Tribunal dtd.01.03.2024, the Committee had visited the
site on 20.12.2022 and 05.04.2024 in both the dates of
inspection, the Applicants were also present. It is
respectfully submitted that the Committee conducted a
Joint Enquiry and found that various measures have
been taken to check Air/ Noise, Water pollution due to
conveyor belt, Red mud pond, Ash pond of the
Respondent No.l in the surrounding of the transfer

point passing though the village of the Applicants.

C:’-?/Jbs’
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| Copy of order dated 31.10.2022 passed by the
Hon’ble High Court of Orissa in W.P.(C)
No0.24990/2022 is annexed herewith as

ANNEXURE-A/4.

6. That, it is respectfully submitted that as per the
Joint Verification Report dated 20.12.2022 and
05.04.2024 of the Committee, water sample from tube
well located in the village of the Applicants was
collected and sent to Central Laboratory of the Odisha
State Pollution Control Board, Bhubaneswar and the
analysis report is still awaiting and the same shall be
submitted before this Hon’ble Tribunal soon after its

receipt from the OSPCB, Bhubaneswar.
3\‘";-‘.-'7_ That, it is respectfully submitted that the

Applicants along with three other co-villagers move

to the Hon’ble High Court of Orissa vide W.P.(C) No.

24990/2022 with self-same prayer as has been made
before this Hon'ble Tribunal with an additional relief
to provide alternative housing accommodation and
other rehabilitation facilities, in pursuance of the
Orissa Resettlement and Rehabilitation Policy, 2006
for acquisition of the major portion of agricultural
land of the petitioners as well as the villagers of the
Applicants which have already been taken care of the
Respondent No.l and accordingly, 40 persons of the
surrounding area of the Conveyor belt passing

through the village Lachhuguda have been provided

L0\0Y] wu{

77



%

%* b

' };despite three reminders issued vide this office Lr. no.

/998, dated 19.04.2024, Lr. No. 1053, dated

SRaveen 25042024 and Lr no. 1129, dated 06.05.2024.

2
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with employment opportunities by the Respondent
No.1.

8. That, it is respectfully submitted that the
Respondent No.2 (Revenue Divisional Commissioner,
Berhampur) in due compliance of the orders of the
Hon’ble High Court of Orissa, the representation of
the Applicants dated 16.06.2022 has already been
taken into consideration and disposed of accordingly.
As per the direction of this Hon’ble Tribunal, the
committee visited the site on 05.04.2024 and

submitted their report, except the views of the

g)LEEQr?%\\ nominated representative of CPCB, Kolkata, as the

report is yet to be received from the CPCB, Kolkata

However, copies of Joint Enquiry report as well as
reminders are annexed herewith as ANNEXURE-
B/4.

9 That, it is respectfully submitted that the é\
Applicants have not been displaced for establishment g
of the plant and their homestead land were not S
acquired by the Respondent No.1. P

10. That, the contents of the above paragraphs are |

true and correct to the best of my knowledge as derived
from the official records and that nothing material has

been concealed therefrom.




X

11.  That, the facts stated above are true to the best of
my knowledge and belief based on the available

official records.

Identified by .
%@ ! » &
Advocate qﬁ}f’emw\

(5 e il

VERIFICATION
I, Sri Manoj Satyawan Mahajan, aged about 30

years, S/o. Sri Satyawan Shamrao Mahajan, at present
working as Collector, Rayagada, At/PO/Dist. Rayagada
in the state of Odisha, do hereby verify that the
oY contents of the above affidavit are true and correct to
| the best of my knowledge as derived from official

records and that nothing material has been concealed

therefrom.

Verified at  fayagada on this the 5™ day of
May, 2024.

*Execuéw Magistrate
RAYAGADA
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- R ANNEXURE- A/} ?

IN LU NIGH COURT QP ORISsA Ao FTACK

WP () No, 24900 of 100!
Nanda Hhodia & (Nliers f’{’f”.‘.wh"-"\
A &K Bhanjadeo, Achacate

Staie of Odisha & Otiery Opposite Parties

Mr S N Nayak, ASC

CORAM:
DR. JUSTICE B.R. SARANGI

MR. JUSTICE BIRAJA PRASANNA SATAPATHY

ORDER
31.10.2022
Oid'er No. This mallcf’i_s.lak::n'up through hybrid mode.

ﬂ‘ - v : %o ; e = . =
2. Heard M S:K.Bhanjadco, & arned _counse! for Petitioners and

Mr.S.N.Na__.j"g‘_};‘.,“-'leamcd A_ddll. f?ﬁta’miing Counscl_-___fbr the State-Opposite

Parties.
3. The presgnt Writ Peti}i‘o}r_'i as been filed withythe fallowing prayer:-

v [
+

* Direct to the Opp. Parties for taking .s-.'eps,gfo check the Sound
Pollution, Dust Pollwtion, Air po:’:’m‘_&_’éh. caused due (0
Conveyor. belt, Redsmud pond, Ash Pond, Road Mill, L.D.C
Mejh (Medium, Junction House), as well as for the mavement
of heavy vehicles ‘inside-the village road, as deemed just und

proper.

And further direct the opposite parties 1o take steps for
stufiing of the Conveyor hell, Red mud pond, Ash pond, Road
Mill 1.D.C Mejh (Med:um Junction House), as well as for the
movement of heavy vehicics i the village road far away from
the village Lachuguda Tahasii-Kashipur, Dist Rayagada.

And otherwise direct the Opp. Parties 10 provide alternative
honesing accommadation and other rehabilitation faiciies.
pursuant 10 the Orissa Resettlemen: and Rehehilitation Pelicy,

2000, for ihe acquisition of the major portian i e

Page 1 of 2
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agricultural land of the pefitioners oy well as the villagiers of
the penitioners, e, villuge Lachuganda, Tahasil- Kaslipur,
Dist Rayagada”

he petitioner therefore prays that this Hon'ble Court may
graciously  be pleased to adput this Wril Petiion 1ssue nohce
10 opp parties by considering the facts and grounds stated
above a direction may be isswed to the opp. parties directing
them 1o release the arecar hill amownt which is pending them
to be released forthwith in fuvour of the petittoner for interesi
of justice”'.

4. Learned counse] for the Petitioners submits that through
highlighting their grievance, the Pctitioners have filed
representation at  Annexure-5 to the Writ Petition, before the
opposite party No.2 but till dale nothing has been done in
the matter. In such background, they pray that a direction be issued
to opposite party No.2 to také a decision on the above noted petition

within a specific titme-périod.

5.  Censidering the submissions made and without cxpressing
any npinion- on l‘ncn‘a,nts of the case, this Court directs
opposite party No.2 1o takc' a decision on the above noted petition in
accordancc with law and also takmg into account the order under

Annexure-6 within a period of orie month from the date of production of

the petitioners.

|

|
certified copy of this ofder.and communicate the result of such exercise to
6. With the aforesaid observation and direction, the Writ Petition

stands disposed of.
Al

{, e - P Re S x*(au‘o' i

rd

| .‘ 'S
{‘( f ‘ (. /l_‘ l,.f “Af nkl R 1
i { U
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P ol  ANNEXURE- BN

JOINT INSPECION REPORT IN THE MATTER OF NANDA JHODIA & ANR. VS. M/S. UTKAL
ALUMINA INTERNATIONAL LTD. & OTHERS OF NGT 0.A. NO. 41/2024/EZ KOLKATA
ORDER DATED 01.03.2024

— -

Background:

With reference to Hon'ble NGT order dated 01.03.2024 directed at serial number 17
in the matter of OA NO. 41/2024/EZ filed by Sri Nanda Jhodia & Anr. Vs. M/S. Utkal Alumina
[nternational Ltd. & Others, it was directed to constitute a committee comprising of the following
members: (1) Sr. Scientist, MoEF & CC, IRO, Bhubaneswar, (2) Sr. Scientist, CPCB, (3) Sr.
Scientist, OSPCB, Bhubaneswar, (4) District Collector, Rayagada or his representative not below
the rank of Addl. District magistrate and the committee shall visit the alleged site & cause an
inspection w.r.t. the allegation made in the original applicat‘ion and submit its report on affidavit

before the next date of listing.

In view of the said order, a team consisting of the following members vide Letter
No. 771, dated: 28.03.2024 of District Collector, Rayagada, 1. Sri Trinath Majhi, 0AS(S),
Additional District Magistrate, Rayagada, 2. Sri Sandeep Nandi, Scientist "B”, MoEF & CC, IRO,
Bhubaneswar, 3. Sri Abhijit Pathak, Scientist “D”, CPCB, Kolkata and 4. Sri Ashok Kumar Bhoi,
Regional Officer, OSPCB, Rayagada visited the area to look into the matter on 05.04.2024. The
petitioners Sri Nanda Jhodia & Sri Susanta Gouda of Lachuguda were also present during the
joint inspection. From industry side, Sri Mazharullah Beig, Unit Head, M/s Utkal Alumina
International Ltd. and Sri Satyajeet Acharya, AGM (Environment) M/s Utkal Alumina

International Ltd. were present during joint inspection.

That, the Committee proceeded to the spot, the IJH (Intermediate/medium Junction
House) of the long distance Bauxite conveyor at Lacchuguda village. The village is situated at a

distance of about 40 - 50 mtr away from IJH and 2 km away from M/S UAIL main plant.

That, the committee inspected the conveyor belt carrying the Bauxite from mines.
The Conveyor belt covers a total distance of 18.2 Km. The first part of the conveyor belt is

14.5 km up to the Junction i.e. Lacchuguda and the second part of the conveyor belt is 3.7 km.

That, during inspection by the committee, it is observed that, the conveyor hood
covered with Gl Sheeting, more specifically at the IJH. Various measures was being taken by M/S

UAIL to cover the IJH, conveyor belt and motor housing to regulate the sound/noise pollution.

That, SPCB taken the noise reading at IJH during peak load of transportation of
conveyor belt (Annexure -V) I| Tawe Copy Attested ()
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That, the committee inspected the dust pollution at [JH in presence of the petitioner.
As per the statement of the petitioner, during the transportation of Bauxite through conveyor
belt the discharge of dust emission, which leads to pollution of the adjacent area. However,
during the inspection it is seen that, the conveyor belt is covered with Gl sheet, acoustic
enclosure installed in the month of March, 2024 at IJH. Water sprinkling system and DFDS (Dry
Fog Dust Suppression System) has been installed to reduce the noise/sound, dust emission.

However, there is existence of dust pollution at the IJH due to compact valley location.

Further, to assess the ground water quality, water sample from tube well located
in Lacchuguda village was collected. The analysis report of water sample will be submitted
separately as the water sample has been sent to the Central Lab of OSPCB, Bhubaneswar for

analysis.

After that, the committee proceeded to Red Mud Pond (RMP) of M/s UAIL along with
the petitioner. During inspection by the committee, it was found that, RMP is consist of Pond A,
Pond B, Pond C and Pond D. Besides, it was seen that, Red mud slurry generated from the
Alumina Refinery is processed through high Pressure Membrane Filtration Technology in Red
Mud Filtration unit & Red mud in cake form get disposed off.in RMP (Red Mud Pond) area by dry
stacking at Red Mud Pond A & B. Dykes & garland Drains have been provided around RMP (Red
Mud Pond) and Ash Pond to prevent entry of runoff .The RMP (Red Mud Pond) is being provided
with HDPE liners to.prevent seepage. Red Mud Pond C & D, one is for accumulating caustic
bearing leachate and other is for holding less alkaline water respectively was there. Caustic water
is being recycled back to the plant in process. The RMP surrounded with in-situ natural
vegetation and water sprinkling activities were going on at RMP area to curb the dust emission.

After that, the committee proceeded to the Ash pond site and it was enquired with
thel M/s UAIL representative about the use of Ash pond, the M/s UAIL representative stated that,
since last two year the Ash pond was not in use. The, Ash pond surrounded with in-situ natural
vegetation. The legacy ash deposit is totally dry and susceptible to be air borne with wind blow.
Theré was no signature of dust control practice at site. There is very limited time available with

the industry to safely dispose the legacy ash.

Then, the committee proceeded to plant to verify the statutory clearances of

M/s UAIL as follows:

Various Statutory clearances stat of industry:

e The Alumina refinery plant is having valid CTO up to 31.03.2026 of SPCB, Oaisna vide
No 4860/Ind-1-con-6101, dated 31.03.2024 for following products: (Annexure - 1)

e Cory Atested
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1) Calc

- X-

ined Alumina

2) Thermal Power

84

: 2.67 Million Tonne per Annum
: 3x30 MW

CTE was granted by the Board to the unit vide letter no. 6086/IND-1I-NOC-6127 dated
17.05.2018 for expansion of alumina refinery from 1.5 MTPA to 3.0 MTPA and captive
- power plant from 90MW to 150MW. (Annexure - II)

The plant has already obtained Environmental Clearance from MoEF & CC for expansion

of Alumina Refinery (1.5 MTPA to 3.0 MTPA) along with cogeneration Power Plant (90
MW to 150 MW) at Doraguda, Kashipur, Rayagada. (Annexure - I1 (a & b))

The industry has also obtained Hazardous Waste Authorization from OSPCB vide No.
IND-IV-HW-981/9663, dated 14.07.2021 which is valid up to 31.03.2026.(Annexure-1V)

That, as mentioned in the petition with respect to noise/sound, dust & air pollution in the

above mentioned site i.e. conveyor belt, red mud pond, ash pond, road mill as well as movement of heavy

vehicles at the adjacent road (Lacchuguda), M/s UAIL has taken the corrective measures to curb the

pollution and inconvenience to the public as below:

1. That, to reduce the pollution at refinery plant, the following equipments were installed.

Pollution Control Equipment in place:

- Sl . Pollution - Existing pollution control measures
Location - - - -
! No. Control Device |Quantity Capacity
1. | Boilers Electrostatic 03 485573m3/hr each ESP
precipitators
2. | Calciners BlecienaEatE 354500m3/hr emission -Calciner1
S— 03 354500m3/hr emission -Calciner2
361000m?/hr emission -Calciner1
3. | Coal crusher house| Bag filters | 02 | 13500 m3/hr each
4. | Calciners Bag filters 03 | 4260 m3/h_r_e;ch :
5. | Alumina [landling 3200m3/hr- Bag filter 1&2
-Area Bag Filters 04 H)00m3/hr Bag filter3
200m3/hr Bag filter 4
6. | Bauxite Crusher _—Bag filter 02 58500 m3/hr each -
7. | Bauxite Handling| Fixed Water 70 -
Area Sprinklers
8. | Lime Handling Wet Scrubbers 02 32000 m3/hr each
area
(9. | Coal Stock ~pile| Fixed Water 16 - )
Area Sprinklers B ]
10. | Ash Silo Handling | Fixed  Water *?'2__ - o
Area & Road Sprinklers ) s o _
11. | Wagon Tippler Dry Fog System 01 - |

“Trwe GpY Alestd
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That, further, the M/s UAIL adopted the pollution control measure to regulate Air
pollution by installing various equipments as follows:
* DFDS (Dry Fog Dust Suppression System)

e Bag Filter

e ESP ”
* CEMS (Continuous Emission Monitoring System)
e CAAQMS

* Wet scrubber system
That, M/s UAIL taken preventive measure to reduce noise/sound and dust pollution by

erecting Gl sheet, acoustic enclosure, DFDS at the conveyor belt.

That, M/s UAIL adopted the Industrial Solid Waste, i.e. Red mud in cake form being
disposed off in RMP by Dry stacking. Ash being generated from the Power Plant get
utilized for filling low laying area within plant premises, dyke raising of ash pond and
partly supplied to brick manufacturing units, cement industries and road projects.
Maximum portion of the lime grits are being supplied to Brick Manufacturing and rest is

disposed off in RMP. For disposal of canteen waste (I.c. bio-degradable), the industry has

" provided one Aerobic Composting Machine of 400 ffg capacity for its canteen located at

Nuapada township.

That, M/s UAIL has done the following for Waste water management:
Separate drains have been constructed in the entire plant area for collection of

storm water (Storm water drain) and process water (Caustic drain). Storm water drains
are connected to Guard pond. For management of caustic effluent generated from the
Alumina Refinery, Collection sumps with pumping systems are provided at respective
process area to collect & recycle caustic effluent.

Further, to assess the ground water quality, water sample from tube well
located in Lacchuguda village was collected. Fhe analysis report of water sample will be
submitted separately as the water sample has been sent to the Central Lab of OSPCB,

Bhubaneswar for analysis.

Areas Needs Improvement:

Development of green belt around the ash pond and red mud pond which will act as
barrier both for noise and dust, immediately required. It may be a non compliance and
violation of regulation.

RMP slope ar®a shall be made grass turfing to prevent erosion/emission wash out & to
prevent developing of rain cuts during rain, immediate step may be taken.

Unit shall carry out noise and vibration impact studies for the medium junction house of
LDC through appropriate agency to access the pollution in the surrounding areas.

“Troe Copy Alested”
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o Thewater spraying facility shall be provided in the red mud pond and ash pond to keep
the red mud and ash surface wet to prevent dust from being air borne.

* CThe approach road to medium junction house shall be of all weather mode to prevent
reneration of dust during movement of vehicle.

*  Periodical water sprinkling shall also be done on all internal roads of RMP, ash pond and
medium junction house to suppress the dust generation.

L]

Water sprinkling systems provided at medium junction house of LDC shall be properly
operated and maintained to control fugitive dust emissions.
* Housckeeping shall be regul

arly carried out in the work zone area of medium junction
house of LDC,

The unit shall take steps for replacement of faulty idler if any found out in LDC which
may create noise. Also, unit shall give priority on periodical maintenance of gear box,
pulleys and other machineries associated with LDC for better noise control.

* The Unit sha!l be more cautious during dry and summer season which is prone to

pollution, that one layer soil covering should be there in the Ash pond to prevent
further dust emission in Ash pond.

AM\
m_ % 3 e . [‘:ﬂl" /\‘\a
et [5-014.23 A
Sl As u Bho, Srl Abhijit Pathal, Sri Sandeep Nandi, Sri Trinath Majhi,
Reglonal Officer, Sclentist “D", CPCB, Scientist “B”, MoEF, OAS(S), AddL. District
OSPCH, Rayagda Zonal Office, Kolkata  ERO, Bhubaneswar Magistrate, Rayagada
Regional Officer e T4 Sandeep Nand|
state Pollution Control Board AfFs '/ Scientist B
fayagada VRA IR/ Govt, of India

AT, WA TA UGS Min of Env, Forest & L
veligi &4 #Talea Integratea Regionei Offic
AT Bhubanaswar
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Tel: 06856-223073
Email: rospcb.rayagada@ospchoard.org
Website: www.ospcboard.org

ODISHA OFFICE OF THE REGIONAL OFFICER
V-.m\ﬁ\_/ STATE POLLUTION CONTROL BOARD, ODISHA
‘\!”. [DEPARTMENT OF FOREST, ENVIRONMENT & CC, GOVT. OF ODISHA]

Plot No 287 /A, 15t Lane, Kasturi Nagar, Rayagada, 765001

ANALYSIS REPORT OF NOISE MONITORING

Lab Ref No.02/AAQ/2024-25 Dtd.08.04.2024

Name & Address of Industry : M/s Utkal Alumina International Limited,(Refinery)
Doraguda, Dist.Rayagada

Date of Monitoring : 06.04.2024
Vonitoring conducted by i Sri AJena,FA.
Sl | Location of Sampling I Noise level in dB |
No| - B l L. max 4|_l_,n_1in | Leq dl-ii,-\ﬂ
01 | Within the village Lachhuguda | Day | 58.0 529 | 552 |
. [Night | 618 | 511 [ 537 |
N.B.
i Prescribed Standard of Leq dB(A) for residential area Day time: 55 as per the Noise pollution
(Regulation and control) rules,2000
i, Day Time monitoring carried out between 04.30pm to 05.00pm.
iii.  Night Time monitoring carried out between 10.30pm to 11.00pm.
Analysed By Pl
- rfﬁ—)"p O ¢ o L]
Ak irn Lk s —!e' L4 (':" 2 ‘u\)\ " \ :“:'\\?_ —
| 05, .;l.f.ﬂr:'g\ = \ T« ;
Field Asst. l Asst.Env.Scientist Regiopal Officer
Asst. Environmental Scientist fonal Officer
State Bolution Control Board, Ocisna St Poflition Control Boar

“ Tove Copy Atiested”
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Tel: 06856-223073
Email: rospeb.rayagadauospcboard.org
Website: www.ospchoard.org

ODISHA OFFICE OF THE REGIONAL OFFICER
*-/"-\m\_,‘fiv, STATE POLLUTION CONTROL BOARD, ODISHA
‘“',‘.' [DEPARTMENT OF FOREST, ENVIRONMENT & CC, GOVT. OF ODISHA|

Plot No 287/A, 1% Lane, Kasturi Nagar, Rayagada, 765001

ANALYSIS REPORT OF NOISE MONITORING

Lab Ref No.01(11)/AAQ/2024-25 Dtd.08.04.2024

Name & Address of Industry : M/s Utkal Alumina International Limited,(Refinery)
Doraguda, Dist.Rayagada

Date of Monitoring - 05.04.2024

Monitoring conducted by : Sri A.K.Bohoi, RO,
Er.R K Sahu, DEE &
Sri A.Jena,FA.

S | - Location of Sampling Noise level in dB |

No | Lmax | L min | LeqdB(A) |
01 | Near intermediate junction house towards Lachhuguda village 68.5 | 622 665 |
N.B.

' Prescribed Standard of Leq dB(A) for residential area Day time: 55 as per the Noise pollution
(Regulation and control) rules,2000
t. Day Time monitoring carried out between 10.30am to 11.00am.

Analysed By

-m/.1‘1 t
Avtbran Tena (g™ \ e
n " Fa] L - . -
Field Asst. ") Asst.Env.Scientist Regional Officer
Asst. Environmental Scientist onal Officer
vtate Poliution Control Board, Caisiia  gyate poflution Control Board
Rayagada Ravagada

[(TKUG- Cory ﬂl:tﬂﬁl?ed*“
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i E';‘_J&»:g‘j Qﬁ
FAX © 2562822/2560955
TEL © 2564033/2363294
EPABX : 2561909/2362847
E-mail ; paribeshigiospeboanl.ore :
Website : www ospebourd.org '

___S%E-ATE POLLUTION CONTROL BOARD, ODISHA

SENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
Parioesh Bhawan, A/118, Nilakanthanagar, Unit-Viii,
Bhubaneswar - 751 012

(CENTRAL LABORATORY)
No. 6 (6% , VLSC(LEM)Misc38202324 DL AY 04 2024 4
To
| The Regional Officer,
N State Pollution Control Board, Odisha,

{; \rb\-f\ Rayagada
Sub: Test Reports of Ground water sample collected from Tube well within the village
Lachhuguda of M/s Utkal Alurnina International Lid., Rayagada — reg

Ref © Your Letter No. 765 dt.08.04.2024

S

Sir,
ove cited letter, please find enclosed herewith the test reporis of

With reference to the ab
collected

mitted to the Central Laboratory on dt.10.04.2024 by your office,
onal Ltd., Rayagada.

analysed dug to non-

ground water sample sub
from Tube well within the village Lachhuguda of M/s Utkal Alumina Internati

Further this is to inform that parameters like Cu, Cd, Pb, Ni & Zn could not be

functioning of instrument.

i Encl: () 0SI380/04/2024 (For NABL Scope parameter)
* (it} 0S/381/04/2024 (For HABL Non-scope parameter)
Yours faithfully,

A (\@\m{ \;ﬂﬂ\n

Chief Env. Scientist(L;\\‘L

. Copy forcwosehed o e Colectot % e te, Rayrgect
r?i)t’t k?nel f.n.-(:ycrﬁo-;("_;oo ancl necesse r{a, action.

e S\

\ b—vﬁ"f"l \
z R aﬁiodm{c et

” Regional Officer
» = State Po?ﬁlt‘ton Control Board
% TN .  Rayegada
% : T Cen aborad address: Plot No,-1-3972 £ 5073, Chandaka Indus e P i
o };?::biﬁ;“"i';;‘ 0;“ lf‘ii:‘-‘“' L;L&Lm;wwlh'f__'_i:;li e Té'l)e CGP y AWS"}‘C’GQ
COLLECTOR : RAYAGADA



-

1

—

LDISHA

ST

e

.

ULR No.

CENTRAL LABORATORY

OSPCB/CNLFOTIR

STATE POLLUTION CONTROL BOARD, ODISHA

Plot No. B-59/2 & 59/3, Chandaka Industrial Estate, Patia,
Bhubaneswar - 751 024

E-mail: centrallybia aspebos

2 (i). Report No. : O8/380/04/2024

SR

R

3 (i) Date
4. Sample Submitted

(Name and address)
5. Reference Letter No.

6. Date of sample receipt : 10.04.2024
7. Sample Deseription :

{i) Discipline : Chemicat Testing

(Biological Testing,

24.04.2024
By : SriA Jena, Field Asst.,

TEST REPORT

1 TC127402400000217F

2(i1). Amendment No
30} Amendment Date - -

Regional Office, SPCB, Odisha, Rayagada

: 765

dt.09.04.2024

(il) Group : water

(Water/ Poliution and Environment

! Atmospheric Pollution/ Spitand

Page 10f 2

(iii) Sub Group : Ground water
(Surface water/ Ground water/ Drinking
water / Wastewater/ Effluent/ Ambient Airf

| Chemical testing) Hazardous Waste) Stack/ Soil and Hazardous Waste)
8. Analysis Starting Date-Analysis Completion Date - 10.04.2024 - 23.04 2024
9. If uncertainty is desired by Customer : No
10. Analysis Results :
: (Altach separate sheet if necessary)
oL | Parameter, Unil " ) Tube well within the village
’ Standards/ Regulatory Lachhuguda of M/s Utkal Alumina
| Limits * International Ltd,, Rayagada
Others/Apr-24/GW/533
Requirement l Permissible limit n_| Tube well within the village
. {Acceptable the absence of Lachhuguda
q timit) alternate sourge
Resuits
1. i pH H'-B, APH)
: 6.5-8.5 Norelaxation | {P00H -8 APHA, 8.2
f 2. | Turbidity (Turb), NTU 0 %5 2130 B, APHA, 23° | s
i ‘ Edn., 2017 o
5 3 Total Suﬁpcnded 2540 D, APHA 55-’-3 o
@ Solids (TSS), mgiL Edn. 2017 J 11.0
5 4. | Total Dissolved 2540C, APHA, 237 | T i B
: Solids (TDS), mg/L = 2000 Edn., 2017 240.0
5 ™ ' 4500-NHy-13 S o
Ammonica Nitrogen & o foflowed by 4500 -
¢ | asN (NHy-N), mg/L 2.5 No relaxation NHy-C, APHA 23% <04
- Edn., 2017
6. | Boron (as B), mg/L ' 4500 B-8, APHA,
. 0.3 2.4 257 Edn.. 2017 0;319
- 7. | Calcium (as Cay, : 3500-Ca-B, APHA, T
% | mett 75 200 231 Ed“_-'_?ﬁ’_?_h___ ) 19 24
i 8. | Chloride (as CI), : . 4500 CI' B, APHA, _
L mgf{. 250 1078 ! 23 _ffdz'!,, 2017 0.0
. 9 .
. ) . 4500-F-C, APHA
i | Fluoride (F) mgrL. 1.0 1.5 25‘205 df_ pokis 0.13
i i FooB AP e =
] 10. Igfi fon (as Fe), 1.0 No relaxation 23353 %;: ‘ 231':}9% 0.805
! 11 | Magnesium (as Mg). " 3500 ~Mg-8: APHA,
§ P § | 30 ! 160 | 23% Edn., 2017 4.86
ditrate N I - - '
:gﬁte £p s I . 4500 - NOy -, 4.703 _ ‘
Nilrate as NO3", 43 ’ No relaxation ;(;';A' aills k— _'Jo B2 I
mafl | 20, |
t 4]
"Tove () AHested
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4 OSPCEICNUFOTIS
m CENTRAL LABORATORY o
V“@ STATE POLLUTION CONTROL BOARD, ODISHA
A d Piot No. B-59/2 & 59/3, Chandaka Industrial Estate, Patia,
Bhubaneswar - 751 024
E-mail: gentrallab@@ospeboard.ore
i TEST REPORT
Page 1 of 1
1. ULR No. e
2 (i) . Report No. : QS/381/04/2024 2(i). Amendment No  * ---
3 (i) Date r 24.04.2024 3(ily Amendment Date ; ---
4. Sample Submitted By : Sri A, Jena, Field Asst.
(Name and address)  Regional Office, SPCB, Odisha, Rayagada
5 Reference Letter No. : 765  dt.09.04.2024
6. Date of sample receipt : 10.04.2024
7. Sample Description -
(i) Discipline : Chemical Testing gg ?roupfz Water (iii) Sub Group : Ground water
. - ater/ Pollution and Environment
Gy e S
8.  Analysis Starting Date-Analysis Completion Date : 10.04.2024 — 23.04.2024
8 Ifuncertainty is desired by Customer : No
10. Analysis Results :
(Attach separate sheet if necessary)
sl. Parameter, Unit Standards/ Test Method Tube well within the village
No. Regulatory Limils * Lachhuguda of Mfs Utkal Alumina

International Ltd., Rayagada
OthersiApr-24/G\W/533

Requirement | Permissible limit Tube well within the village
(Acceplable in the absence Lachhu guda
limit) of alternate
source R@SU“S
1. Total Chromium | 3020 G followed by
(T.Cr), mg/L 0.05 No relaxation | 3500 Cr-B, APHA, 0017
23" Edn., 2017

* Drinking water specification, IS : 10500 (2012) and it's amendments

| 11 Deviation from Test Method | if any
12. If S8ampling Conducted by the Central Laboratory, Yes/ No - No
If Yes, '
{a)} Date of Sampling - (b) Method Used” :
{b) Name of Sampler with Designation :

....... End of Test Report

st Wl 1M WM

Authorised Signatery Board Analyst
(Waler/wastewaler) (Mr. Niranjan Maliick, Chief Env. Scienlist)

(Dr(MrsjUsharani Patnaik, Addl, Chiefl Env, Scienlist) o

Note :
i} The results stated above relate only to the items tested.
i} This report shall not be reproduced in full or in part without written approvat from the In-charge of the Central Laboratory.

i) The laboralory is not responsible for the authenticity of pholocopied Test Reports. ' ‘
1) The Test item will net be relained for more than 15 days from the date of issue of Test Report excepl in case as required by applicable Requiation.

- 761 012, FAX : 2562B22/25604955

asdag

.:uﬁ {Jiﬁr:e, State Pollutlon Contyél Board, Qdisha, Paribesh Bhawan, A/118 Nilakanthanagar, Unit-VIIL Bhubaneswar
EL:  2564033/2563294 EPABX . 258190971 ’S?’ﬁﬁ-? E-mail : paribesh t_@ig,sp,d)_uf}|;_d__.q:_"',; Website : oy
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Page 2'¢i"Z
o Parameter, Unit Standards/ Regulatory | " Test | Tube well withiiithméiia T
e . ¥in the village
. Limits ‘ Method Lachhuguda of Mis Utkal
Alumina International Ltd., 5,
Rdyagada '
' Others/Apr-24/GW/533
oo E— | I y
Requirement | Permissibiz limit Tube well within the village
(Acceptable in the absence Lachhuguda
Himit) of alternate — s
source Results
14. | Phosphate as P, mg/L : 1S00-P-D, APHA. 237 1 )
: = B, 2017 0.108
_ 15. | sulphate as SO | 4500-50,7 1 apHA.
f mglL 200 i 23 Edn., 2017 | 6.64
16. | Total Alakalinity as - m—””"“*"“ = _ 7
A H : ‘D
; bbb | m20soaPHA 23 | = _ .
% 17. | P. Alakalinity as ) [ s, 2017 ,
CaC0;, mgiL 3 [ <5
18. | Total Hardness as T osioc aPHA 239 o
! | CaCOs (TH), mgiL 200 & o, 2017 68.0
Eé 19, | Tolal Fixed Solids : I ™ : A
| 2340- G APHAL Y
| (TFS), mg/L . : | Ein, 2017 i 2240
* Drinking water specification, IS : 10500 (2012) and it's amendments
§ 11. Deviation from Test Method , if any :
é 12. If Sampling Conducted by the Central Laboratory, Yes/ No. - No
. if Yes,
| (a) Date of Sampling - (b) Method Used*
§ {c) Name of Sampler with Designation :
RS- 0 e “ 4-gntlaf Tesl :Repoits-sosnrmr S re e
; W%L\qm LY Al \}V\,ﬁ}\ \ \;‘)
Authorised Signatory Board Analyst q
§ _ (Waterlwastewater) (Mr. Niranjan Mallick, Chief Env. chenllst}
{Or. (Mrs}mar&n; Pa!nazk Mﬁi (,hmf Erw Scienlisl)
) “%ﬁa—" e e i < D N L S NN _

(i} The results stated above relate only to the items tested.

(i} This repont shall not be reproduced in full or in part withoul writlen approval from the In-charge ¢f the Central Laboratory.

{iii}y The faboratory is nol responsibie for the authenlicity of photocopiad Test Reports.

{iv) Tne-"ﬁgsﬁ.mwﬂl nol be relained for more than 15 days from the date of issue of Test Report excapt in case as required by applicable Regulation.
Head Office: State Pollution Contral Board, Odisha, Paribesh Bhawan, 47115 Nilakanthunagar, Unit-Vil, Bhubaneswar - 751 012, FAX: 2562822/2560955

L 2564033/2563294 EPADX : 2561909/2562847, E-mail : paribe<h igspebonrdorg Website : winwospelioard oty

S
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CONSENT ORDER
$ BUS UTKAL ALUMINA INTERNATIONAL LID. (AL IMINA REFINERY)

- BY REGD, POST WITH AD

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
A/118, Nilakantha Nagar, Unit-Viil, Bhubaneswar-751012
Phone-2561906, Fax: 2562822, 2560955 E-mail paribeshl@asn Lot

CONSENT ORDER

N U REC IND-I-CON-6101 ot_9/-03- 2034

CONSENT ORDER NO. 2783.

Sub : Consent for discharge of sewage and trade effiuent under Section 25/26 of
Water (PCP) Act, 1974 and emission under Section 21 of Air {(PCP) Act,
1981 for operation of the plant.

Ref: Your online application ID No. 5443107, Dtd.01-03-2024 and online reply dated
07-03-2024.

Consent to operate is hereby granted under section 25/26 of Water (Prevention &
Carirol of Pollution) Act 1974 and under section 21 of Air (Prevention & Cantro! of Pollution)
Act. 1981 and rules framed thereunder to:

Name of the Industry: M/s Utkal Alumina International Ltd. (Alumina Refinery)

Name of the Occupier & Designation Sri Surya Kanta Mishra, Unit Head
avagada, Odisha

Address. _At: Doraguda, PO: Kucheipadar-765 018,

This consent order supersedes the earlier consent order issued vide Board's Letter
No.15728, dtd.06.10.2023.

This consent order is valid for the period upto 31.03.2026.
Details of Products Manufactured:

(s, | Produet |
_ No. T |
K . __;Qaicfﬁ_éa Alumina - __ ____ | 2.87 Million Tonne ) __j
2| Thermal Power _idxdomw

This consent order is valid for the specified outlets, discharge quantity and quality of
effiuents (iiy quantity of emission and its quality, specified chimney / stack (i) quantity of solg
waste and its disposal as specified below.

This consent is granted subject to the General and Special Conditions stipulated below:

“Tove @py Atested”
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. -
A4 CONSENT ORDER
MIS UTKAL ALUMINA INTERNATIONAL LTI (ALUMINA REFINGRYS

A. Discharge permitted through the following outlet subject to the

Outlet | Description of | Pointof | Quantity Prescribed standard ?
No. outlet discharge of (mgll) except pH |
discharge ‘ I
KLD or pH | TSS | BOD 0&G | cop |
| KL/hr B | |
01 |Ash FPond To be 1,665 KLD No Discharge
effluent recycled
02 |Red mud pond |[To be 6,071 KLD No Discharge :
effiuent recycled
03 |Outlet of STPs {Used for - 5550 100 30 10 4 250
(STP-1,140 gregnbeit- & }.
kLD, STP- norticultural i
I1:200 KLD & | PUrpose i
STP-11:100
KLD) ‘
04 |Boilerblow |Discharged ; ss | 0&G | Copper | Iron |
down to guard {ragh}- {(ma/l)-| (Total} | (Total)
pond after 100 20 | {mg/M-1.0 | (mgh)-
treatment 1.0 2
05 |Cooling Tower |Discharged - Free | Zinc | Chromium [Phosph
blow down to guard available (mg/}-.  (Total) ate
pond after Chiorine| 1.0 | {mg/)-0.2 | (mgli)- |
treatment (mg/i)- 5.0 |
0.5 '
05 | DM Plant Discharged - 55-80 | 100 . “ -
effluent to guard ma/l
pond after _
treatment 1
Q7 | Starm water Discharged = Standard as per Annexure -|
and washout of | to caustic
caustic area pond
08 | Storm water Discharged - Standard as per Annexure -|
from other area jto guard
pond

“Tove Copy Afestd”
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B.

C.

Emission permitted through the fo

CONSENT ORDER
M/ UEKAL ALUMINA INTERNATIONAL

Page 3 of 14

standard
(1
Chimney Description of Stack Stack |Quantity of| Prescribed Standard
Stack No. hei =
eight emi;i!on M S0, [ NG,
_ I (B L ) PR,
1 Stacks attached to boiler 1. 2 | 150 4,85573 100 - -
&3 (each) A
2 Stack attached to Calciner-| 136 3,54,500 50 - -
3 Stack attached to Calciner-ll | 136 | 3,54,500 50 . N
4 Stack attached to Calciner-Ill | 136 | 3.61,000 50 - -
5 Stack attached to Bag filters 30 - 50 - -
| (3 Nos.) o N
(i), _ "y
|Chimney| Descriptionof | Stack he ight | Quantity | Prescribed Standard
Stack No. Stack (m) of
emission | NOx | CO | PM | NMHOC
3 (mgf | (mg/ | (mg/ {mg!
s Nm?) | Nm?) | Niw¥) | Nm?) |
1 DG set (5 MVA) As Special 710 | 150 75 100
Condition No.47

Disposal of solid waste permitted in the following manner

No.! Sol

Sl { Type of

waste

id

Qu'antlty
generated
(TPD)

Quantity
to be
reused
on site

Quantity

Quantity
to be disposed

reused off

off site (TPD)

Description of
disposal site.

01. | Fly ash

1,424

(TPD}

(TPD)

Disposed off in Ash
Pond by HCSD
System and any
other utilization

02. | Red mud

9,470

Disposed off in

Red Mud Pond by
HCSD System and
any other utilization

03 | Lime grit

74

Supply to brick
manufacturing
units and disposed
of in Red Mud
Pond

95
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Page 4 of 14
CONSENT 0
INTERNATIONA
D.
1,
, "
3 e quality or quantity or the rate of, disciiarge or temparaluré or thie route of discharge

withaut the previous wiitlen pemsission of the Board.
4 The application shalt comply with and cany out the direciivesiorders issued by the Board in this “onsent order without any

5 The applicant shali make an apolication for grant of fresh consent at least 80 days before the dale of expiry of this consent arder

& The issuance of this consent does not convey any progerty right n sither real or perstnal property or any exclusive privileges ror
dues it authotize any injury to privale propesty or any invasion of personal nghts, nor any infiingement of Central. State faws or
ragulation,

7 This consent dogs ot authorize or approve the construction of any physical strieturs ar facilities or the undertaking of any wark in
any natueal water course,

[} The applicant shall display this consent granted lo him in a promisent slace for perusal of the public ard inspeciing officers of this
Boarg,

g, Aninspection book shall be apened and made availabls to Board's Officers auting tha visit to the factory.

10 The applicant shall furnish to the visiting officer of ihe Board any information fagarding te construction, instafiation or operation of
the plant or of efluent treatiment system / air pollution control system / siack moniloring syster any olher particulars as may bo
pertinent to praventing and contreding pollution of Water / Air.

1. The applizant shall display sutable caution board st the place where the efiuent is enlaring into any water-body o any ofher place
to beindicated ty the Beard, indicating therein that the srea into which the effiuents are being discharged is not it fer the domestic

fiow measuring devices will be instafied,
12 The applicant shalt maintain goed house-kaeping both within the factory end the premises. All pipes, valves, sewers and deging
shall be leak-proof. Fioor washing shal ba admitted info the effiuent collaction systermn only and shall not be allowed te find their way

If storm drains or open areas.

snagrobic lagoons should be fed with the fequired nutrents for effeclive digestion. Lagoons shouls be construgted impervious.

16, The utilization of traated effluant on factory's own land, if any, should be completed and thare should be no possibility of the effluent
gaining access into any drainage channal or other water coursas either direclly or by overfiow,

17 The effiuant disposal an land, tharTy, shoutd be done without crealing any musance (o the Surtdundings or inundation of the lands a1
airy time ;

18 # at any time the disposal of treated effiuent on fand becomes incomplete or unsatisfacion or create any problers or becomes a
malter of dispute, the socupier must adopt alternate satisfactory treatment and disposal measures.

19 The sludge from treatment units shal! be dried in sludge drying beds and the drained liquid shall be taken to equalization tank.

20 The efiuent trealmenit units and disposal measures shall became operative al the time of commencement of production.

21 The applicant shall provide rort holes for sampling the emissians and access platfsmn for carrying out slack sampling and provide

22 The applicant shall provide alt facilities and render fequired assistancs fo the Board staf for cotimction of samples / stack menitoring
! inspection,

“Tove Gy Atterked”
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24,

25

6.

27,

28

28,

30.

k)

32

33

35

37.

38

38.

Page S ol 14

CONSENT ORDER
NTERNATION

LLTD, (ALUMINA BEFINER Y3

amissions, without the previous wiitten permission of the Board.

No controt equipments or cimney shall be altered or replaced.cr as the case may be erected or re-arecled excent with the previous
approval af the Board,

The liquig effluent arising out of the operation of the air pofiution control equipment shall be reated in the manner $o as lo meetife
standards prescribed by the Board in accordance with the provisions of Water (Prevention and Control of Poliution) Act, 1974 {as

amended),

In case of episodal dfid'lmgef&missloa;s the oceupler shall take immediste aclion to bring down the emission within the iimits
prescribed by the Board and stop the operation of the plant If required, Report of such accigentai discharge lemission shall be
broughil fo the notice of the Board within 24 hours of occummence.

The applicsnt shall keep the prertises and sl poliution conirol equipments clean and make at hoods, pipes, valves,

gasily accessible at all imes.

Any upset condition in any of the plantplants of the factory which is likely 10 rgsult in intreasad efficent dischagessmission of air

poliutants and / or resultin vislation of the standards mentioned shall be reported fo the Headaquarters and Regional Office of the

Board by E-mall within 2 hours of its ocourrence,

The ccoupier has fo ensure that minimurs Ihree varieties of trees are planted at the density of not less than 1000 veps per acre

The trees may be planted along boundaries of the premises. This Blantation is stiputated over and above the bulk plantationof rass

in that areg,

The solid waste such as swaeping, wasiage packages, emply containers rasidues, sludge including that from sir poliution controt

equipments coligcled within the pramises of the shali be disposed off seiantifically to the satistaction of the Board

All solid wastes arising ln the premises shall be properly classifiad and disposed 6ff to the satisiaction of the Board by

i} Land Till in case of Iner materiat care being taken 10 ensure that the malerial toes nol give rise (o leachate which may
percolate into ground water or carred away with storm run-off.

i) Contralied incineration, wherever possible in ¢ase of combustible organic matarial,

ii}  Composting, in case of bio-degradabla matarial,

Any toxic material shall be detoxicated if possible, othenwise be sealed in slee! drums and buried in protected areas after ctaining

approvai of this Board in writing The detoxication ar sealing and burying shall be earried out in the prasence of Board's authorizod

persons only. Latter of authorization shall be obiained for handiing and dispasal of hazardous wastes.

If gue 1o any technoiogical improvement or otherwise this Board Is of opinion that all or any of the conditions referred to atove

requires variation (including the change of any control equipment either In whats or in part) this Beard shall after giving the applicant

an gpporlunity of being heard, vary aif or any of such condition and thereupon the apglicant shall be bound 1o comply with the

congitions so varied.

The appiicant, histelrsfiegal representalives of assignees shall have no claim whalsgever to the condition or renswal af this

consent after the expiry period of this consent.

The Board reserves the right o review, impose additional conditions or condition, fevoke change or alter the terms and conditions of

this consen{

Notwithstanding anything contained in this conditionat iatter of consent, the Board hereby reserves 1o it the right and power under

saclion 27(2) of the Water {Prevention & Control of Poliution) Act, 1974 to review any and/or aft the conditions imposed havein shove

and to rake such vaiiations as deemed fit for the purpose of the At by the Boand.

The sonditions imposed as above shall continue to be in force untit revoked under section 27(2) of the Water (Pravention & Conlrot

of Poliution) Act, 1974 and section 21 A of Air {Prevention & Control ot Pollution) Act, 1981,

In case the consent fee is revised during this period, the cccupier shall pay the differential fees to the Soard (for the remaining

years] 1o keep the consent order in force. If they fail to pay the amount within the period stipulated by the Board the consent order

will e revoked without prioe notice

The occupier shall comply fo the conditions stipulated in GTE order issued by Qdisha State Follution Coniral Board and conditions

stipiated in Environmental Clearances issusd by MoEFECC, Govt, of india.

97
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10.

11.

12,

Page 6 of 14

CONSENT ORDER
M/S UTK AL AL ‘LNII&JK&EMAMWMM

SPECIAL CONDITIONS (FOR ENTIRE FACTORY):

The unit shall effectively operate and maintain ESPs connected to boilers of
Captive Power Piant (CPP) and Alumina Calciner so as to meet the Particulate
Matter (PM) emission norm specified at Section-B of this order.

Air pollution control equipment such as ESP and ancillary equipment shall be
retrofitted to achieve emission standard of particulate matter (PM), Sulphur
Dioxide (S02) and Oxides of Nitrogen (NOx) 50 mg/Nm?, 600 mg/Nm? and 450
mg/Nm? respectively. The unit shall have provision of one spare field in ESP and
if more than one field of ESP fails, then the plant shall trip automatically through
an interlocking system. A proposal to this effected shall be submitted within 2

The dust extraction and suppression systems in bauxite, lime, coal and alumina
handling areas and railway siding shall be maintained and operated properly for

The unit shall provide bag filter of adequate capacity to control fugitive emission
in the bauxite crushing unit, grinding unit and coal crusher and coal bunker.

The industry shall explore the possibility to install XRS cogl pulveriser (suction
based) to minimize fugitive dust emission in coal grinding area in bojler house.

Suppression / extraction system so that the ambient air quality inside the factory
premises shall conform to the National Ambient Air Quality standard,

All the internal and approach roads shall be blacktopped / concreted
expeditiously to control fugitive emission.

Mobile tankers shall be provided fo sprinkle water on roads and other dust
generating points.

Good housekeeping practices shall be followed to improve the work environment.
All roads and shop floors shall be cieaned regularly. The industry shal deploy
mechanized road sweeping system for cleaning internal roads.

Separate energy meter shall be installed for all the poliution control equipments
and the records shall be maintained for verification of the Board from time to

time,
Pneumatic conveyor system shall be provided as dust collection system for ESP

dust. Silos shall be provided for collection of bottom ash and fly ash. Conveyor
belt shall be closed and bag filter shall be provided at transfer points of conveyor

system to control fugitive emission.

L‘(7—é/l}€ C"W Qﬂﬁg*ﬁ’o’ )
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CONSENT ORDER
MIS UTKAL ALUMINA INTERNATIONALLTD. (A LUMINA REFINERY)

13.  Online continuous manitoring system with recording facilities shall be installed at
stacks of different units for various critical pollutants and shall be hooked to
SPCB server for real time data recording.

14. Al least 4 continuous ambient air quality monitoring stations around the industry
shall be set up to monitor PMio, PM2s, SOz, NOx, CO and other important
parameters (as given in annexure) within at least to the distance in down wind
direction and where maximum ground level concentration is anticipated.

15, The industry shall ensure proper calibration, functioning, connectivity and real
time data transmission of all CEMS and CAAQMS to SPCB and CPCB server. A
status report to this effect shall be submitted within 7 days from the date of issue
of this consent order.

16.  Air pollution control devices shall be maintained properly. Fabric bags and cages
in bag house shall be checked regularly and replaced whenever required.
Adequate availabllity of spares shall be ensured for immediate replacement.

17.  Desulphurization of flue gas at thermal power plant if and when asked for shall
be adopted by the industry. Therefore, in future, for such installation adequate
space shall be earmarked at the installation stage.

18.  The industry shall provide fixed water sprinkling arrangement to prevent fugitive
emission at dry surface of ash and red mud disposal area.

19. A part of ash generated shall also be utilized for filling of low-lying areas within
the plant premises and township area and shall also be used in a phased manner
as per provisions of the notification on Fly Ash Utilization issued by the Ministry
of Environment and Forest. Govt. of India.

20.  Massive plantation programme shall be taken up and thick green belt shall be
developed with native species.

21.  There shafl be no discharge of process effiluent to outside the plant premises.
Extensive measures shall be undertaken for effective collection of water, its
treatment, reuse and recycling. The domestic wastewater from canteen, colony
and other sources shall be treated in the Sewage Treatment Plant (STP) and
treated wastewater conforming to the standard shall be reused for green belt
development.

22.  The industry shall adopt High Concentration Slurry Disposal (HCSD) System for
disposal of bottom ash, fly ash & red mud. Measures shali be taken to strengthen
the embankments in order to provide greater safety and stability. Decanted water
from the ash pond and red mud pond shall be completely recirculated and there
shall not be any discharge.

23.  Both guard pond and caustic pond shall be constructed by providing HDPE lining
of thickness 1.5 mm in order to prevent ground water contamination.

24.  Caustic level in red mud is about 10 gpl. The industry shall take precautionary
measures to prevent seepage/ leakage and overflow of caustic ‘i@vel from red
mud pond and pipeline to avoid contamination of nearby water bodies.

“ e Copy Ateshed i
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30,

31.

32.

33}

34.

35.

36.

Page §of {4

CONSENT ORDER
M3 UTKAL ALUMINA INTERNATIONAL LTD (ALUMINA REFINERY)

In case of any ground water contamination observed in and around Alumina
Refinery and red mud pond, the industry shall remediate the same.

The (%rour}d Water qu.aiiizy shall be monitored quarterly around the red mud and
ash ponds by providing piezometeric holes and the analysis report shall be
submitted to the Board.

The industry may increase the height of the ash pond and rend mud pond by
proper design, carrying out safety and stability of ponds and after obtaining
necessary clearance from competent authorities.

A minimum free board of 1.5 m shall be kept to prevent any chances of
overtopping of the dyke of red mud pond, even during rainy season.

The internal and external slopes of the dykes with stone rip rap, turfing, etc. shall
be adequately protected to take care of erosion due to wave action, rain cuts.

The surface run-off from ash pond area during monsoon shall be properly treated
to meet prescribed standard for in-land surface water. Regular inspection of the
dykes shall be carried out with respect to :

» Presence of cracks, rat holes, etc.,
> Any sign of foundation having sink holes, etc.,

> Developments of any wet area or seepage and flow on the embankment
slope or on the foundation surface near the toe of the dyke.

The overflow from the ash pond and rend mud pond if any or seepage water if
any shall be completely recycled and in no case shall be allowed to be
discharged to outside and nearby Bad river and San River. The collection facility
shall be developed for surface run off from ash pond during rain and the same
shall be recycled after treatment.

The cooling water systems shall be closed type. The tower blow down shall be
reused for service water/fire water / dust suppression / ash moistening / green
belt development to the maximum extent possible.

Effluent from workshop shall be treated in oil & grease trap cum sedimentation
tank and shall be reused.

Continuous online monitoring system both in the storm water drain and effluent
drain at the appropriate place should be installed.

There shall not be any dumping of alkaline sludge near storm water drains or
garland drains of red mud pond to prevent contamination of run off during
monsoon. All the surface runoff generated from plant facilities shall be collected
in a centralized collection system and the settled water may be discharged only
during monsoon or heavy rains after ensuring adherence to specified standards
prescribed for inland surface water. The storm water drains shall be maintained
separately so that it does not mix up with effluent drains.

The industry shall explore the avenue to achieve 50% utilization of red mud in §
years i.e. progressively @10% per year.

100
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37.

Lining shall be provided in guard pond to prevent any seepage into ground to
avoid ground water contamination.

38. il catch pits / skimmer shall be provided in oil handling area of power plant for
collection of spillage.

39.  Separate water meters with necessary pipe line for assessing the quantity of
water used for each of the purposes mentioned as : a) industrial cooling, b)
boiler feed. ¢) domestic Purpose d) process shall be installed.

40. A garand drain around the red mud pond shall be provided. Under no
circumstances, garland drain water should be contaminated with wastewater of
red mud pond.

41. A garland drain of adequate size shall be constructed around the refinery plant
outside the boundary wall so that rainwater from the hill slope can be prevented
from entering the refinery premises.

42.  Slope stability of dry red mud stack shall be monitored by adopting appropriate
methods in consultation with any Institute of repute.

43.  The unit shall have valid authorization under Hazardous Waste Management,
Transboundary Movement Rules, 2016 and as amended thereof and shall
comply with all the conditions thereof.

44,  The industry shall prepare an onsite and offsite emergency and management

45.  The recovered vanadium if any shall be stored in a covered area before it is sold
to outside parties,

46.  The maximum permissible sound pressure level for DG set shall be 75 dB(A) at 1
meter from enclosure surface.

47.  The height of the stack connected to DG sets of Capacity more than 800 KVA
shall conform to the following:

) 14Q°3 Q = Total SO2 emission from the plant in kg/hr.
i) Minimum 6m. above the building where generator set is installed.

iil) 30 m, |

48.  The height of the stack connected to DG set of capacity less than and upto 800
KVA shall conform to the following:

i) H=h+0.2YKVA

i) h=Height of the building where it is installed in meter
i) KVA = Capacity of DG set

iv) H = Height of the stack in meter above ground level.

“Tve Copy Mtesked
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CONSENT ORDER
M/S UTKAL ALUMINA INTERNATIONAL LTD. (ALUMINA REFINERY)

All DG sets installed before 1.7.2004 shall be scrapped. DG sets complying with

either State-| or Stage-ll emission norms shall reduce Particulate Matter

Emission by 70% by installing RECD without affecting any other emission

parameters as per the CPCB guidelines and Board's letter vide No.17927, dated
14.11.2023, in this regard.

Lube oil from diesel generator shall be disposed to authorized waste oil recycler.

The stack emission quality shall be monitored through authorized agency who
are authorized in the E(P) Rule, 1986 to carry out certification of the DG sets and
report shall be submitted on annual basis. The monitoring method shall be done
in accordance to the provision recommended in the E(P) Rule, 1986.

A separate Environmental Management Cell with adequate laboratory facility and
suitably qualified people shall be set up to carry out various functions related to
environment management.

The industry shall abide by the provisions of Environment (Protection) Act, 1986
and Rules framed thereunder.

An action plan with time limit for installation of red mud filtration shall be
submitted by the industry.

Periodical progress status shall be submitted for the following jobs:

i) The surface run-off management facility of the factory premises shall be
revisited to provide site specific settling ponds / guard ponds as per the
contour of the premises.

i} A settling pond shall be provided to collect the runoff water during rain,
near to chicken neck bridge towards power plant near to Conveyor 5A, in
order to prevent direct discharge of runoff water to the adjacent nallah
crossing the factory premises.

iii) As the noise level is monitored to be exceeding the prescribed standard

for residential area on day time, action shall be taken to reduce the noise
level from the process plant in the vicinity.

Environmental statement shall be submitted in the prescribed format every year
to the Board.

This consent to operate is granted subject to outcome of court case in W.P. No.
5697 of 2007 pending in the Hon'ble High Court of Odisha.

The unit shall not disturb the streams flowing adjacent to it and flowing within the
plant premises.

The Board may impose further condition or modify the conditions are stipulated in
this order during installation and/or at the time of obtaining consent to operate
and may revoke this order in case the stipulated conditions are not implemented
and / or information is found to have been suppressed / wrongly furnished in the
application form,
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CONSENT ORDER
M UTKAL ALUMINA INTERNATIONAL LTD. (ALUMINA REFINGRY)

60. In case the consent fee is revised upwards during this period of consent, if
applicable, the unit shall pay the differential amount to the Board (for the

E () SPECIAL CONDITIONS  (FOR FACILITY OF UPPER _CARRIAGE
MAINTENANCE FOR BTCS & BTAP WAGON):

1. Solid Waste such as scraps, Gaskets, Seals, 'O’ rings, Flexible pipes, Fasteners,
Valves, Couplings etc. Shall be stored under covered shed and disposed of
through actual users.

2. Measures shall be taken for control of noise level in workshop environment.
Workman to be engaged shall be provided with appropriate PPEs.

3. Paint chips/particles to be generated during scrapping/buffing of old paint of the
wagon shall be collected in an Impervious pit and disposed off through
authorised recycler,

4, Compressed air shall be used for cleaning of old paints to avoid use of water.

To
The Unit Head,
M/s Utkal Alumina International Ltd, (Alumina Refinery),
At: Doraguda, PO: Kucheipadar,
Dist: Rayagada-765015

N -
Cory
CHIEF ENV. ENGIQEER (M)
STATE POLLUTION CONTROL BOARD, ODISHA

Memo No. /Dt. /
Copy forwarded to :

i) Regional Officer, SPC Board, Rayagada.

i) District Collector, Rayagada

i) D.F.O., Rayagada .

iv§ CES, Central Laboratory, SPC Board, Bhubaneswar

v) ACEE, H.S.M. Cell (Head Office)

vi) Consent Register

ADDL. CHIEF ENV. ENGINEER
STATE POLLUTION CONTROL BOARD, ODISHA

“Towe copy Ptested
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CONSENT ORDER
MIS UTKAL ALUMINA INTERNATIONAL LTD. (AL UMINA REFINERY)
Annexure-l

. GENERAL STANDARDS FOR DISCHARGE OF
ENVIRONMENTAL POLLUTANTS PART - A : EFFLUENTS

‘Sl No. Parameters Standards -
Inland surface Pubtic Land for Marine Costal Areas
sewers | irrigation
{a) (b) (e} (d)
1. Colour & odour Colouriess/ - SeeBof [Seebof Annex-|
Qdoutless as far Annex-|
as practible
2. |Suspended Solids (mg/l) 100 600 [ 200 [a Forprocess
wastewater — 100
b. Forcooling water i
effiuent 10% above |
total suspendad
matler of influent,
Particular size of 58 Shall pass 850 -- - -
pH value 5590 551090 | 551090 55t09.0
8. T@mperature Shall not exceed - -~ Shall not exceed 5%C
5°C above the above the receiving water
receiving water temperature
temperature
Oil & Grease mg/l max. 10 20 10 20
8. Total residual chlorine 1.0 - - ; 1.0
9. {Ammonical nitrogen (as 50 50 - 50
N) mg/l max.
10. | Tetal Kajeldanhl nitrogen 100 - - 100
{as NHa) mg/i max.
1. |Free ammonia (as NHs) 5.0 v s 5.0
mg# max.
12. | Biochemical Oxygen 30 350 100 100
Demand (5 days at -
{20°C) mg/l max.
13. | Chemical Oxygen 250 - - 250
Demand, mg/l max.
14.  |Arsenic (as As) mg/l 0.2 0.2 0.2 0.2
max,
15, [Mercury (as Hg) mg/l 0.01 0.01 - 0.00%
max.
18.  [Lead (as pb} mg/l max. 01, 1 1.0 - 2.0

e oy Allested
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SONSENT ORDER
MIS UTKAL ALUMINA INTERNATIONAL L1D (ALUMINA REFINERY)
Si. No. Parameters Standards
Inland surface | Public Land for | Marine Costal Areas
sewers | irrigation |
| (a) {b) (c) (d)
17.  |[Cardmium (as Cd) mg/l 2.0 1.0 - 2.0
max.
18. |Hexavalent Chromium 0.1 2.0 - 1.0
(as Cr + 6) mg/l max.
18, |Total Chromium {as Cr) 20 2.0 -- 2.0
mg/l max,
20. |Copper (as Cu) mg/l 3.0 3.0 -- 3.0
max,
21.  |Zinc {as Zn) mg/l max. 5.0 15 - 15
22. |Selenium (as Sc) mg/l 0.05 0.05 E 0.05
max.
23. |Nickel (as Nil) mg/l max. 3.0 3.0 - 5.0
24, |Cyanide (as CN) mg/l 0.2 2.0 0.2 0.02
max.
25, |Fluoride (as F) mg/l max. 20 15 - 15
26. |Dissclved Phosphates 5.0 - ==
(as P} mg/l max.
27. |Sulphide (as S) mgl/| 20 - -- 50
max.
28 | 'Phén?zolic compounds 1.0 5.0 - 5.0
as (CsHsOH) mg/l max.
29. |Radicactive materials
a. Alpha emitter micro 10? 107 i0® 107
curle/ml.
b. Beta emilter micro 108 108 107 108
curte/ml.
30. |Bio-assay test 90% survivalof | 80% 90% | 90% survival of fish after
fish after 96 survival of | survival of | 98 hours in 100% effluent
hours in 100% | fish after | fish after
effluent 06 hours in | 96 hours in
100% 100%
_ effluent effluent
31 Manganese (as Mn) 2mgl/l 2 mg/l - 2 mgll
32. |lron (Fe) 3 mg/l 3 mg/l -- 3 mght
33. |Vanadium (as V) 0.2 mgll 0.2 mgh - 0.2 mygll
34. |Nitrate Nitrogen 10 mag/l - - 20 mgh

€ e Cop abtested
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NATIONAL AMBIENT AIR QUALITY STANDARDS

Sl Pollutants Time Concentrate of Amhbient Air
No. Weighed .
Average Industrial Ecologically Methods of Measurement
Residential, | Scositive Area
Rural and (notified by
other Area Central
Government)
(1 2) &) ) 3 ()
1. Sulphur Dioxide (803), | Annual © 50 20 -Improved west and Gacke
pug/m?
24 Hours ** #0 80 - Ultraviolet fuorescence
2. Nitrogen Dioxide Annual * 40 50 - Modified Jacob & Hochheiser
(NO2), pg/m? (Na-Arsenire)
24 Hougs =" 80 80 - Chemslummescence
3 Parnculate Manter (size | Annual * G0 60 -Gravimetric
less thary 10Um) or - TOEM
P,\llf.‘}l?,fm‘l 24 Hours 100 100 - Bew Attenuation
4, Paruculate Matter (size | Annual * 40 41} -Grravimerric
less than 2.50m) or - TOEM
M5 pglm? 24 Hours ** 60 60 - Bem Attenuation
5 Ozone (O pg/m? Bl ours ¥ 100 100 - UV Phoromerric
- Chemdluminescence
1 Hours 180 180 - Chemieal Method
& Lead (Pb) g/ m? Annual 7 50 0.50 AAN/ [CP method after
sampling on EMP 2000 ar
24 Hours ** 1.0 14 equivalent filter paper.
- ED-RRF using Teflon filer
7 Carban Monoxide & Hours = 02 (2 - Non Dispersive Infra Red
(COY mgdm? (NDIR)
T Hours = 04 04 Spectroscopy
8 Ammonin (NH3) pg/m? Annual® 100 10 -Chemiluminescesice
- Indophenal Blae Methad
24 Hours™" S0 400
9. | Benzene (CoHa) pig/m® | Annul* 05 05 -Gas Chromatography based
contumiows analyzer
- Adsorption and Desorpuon
4 followed by GC analysis
10. | Benzo (1) Pyrene (BaP)- | Annual® U] 01 -Solvenr extracton followed by
Parnculate phase only, HPLC/GC analysis
m! )
11 Arsenie {As), mg/md Annual” g6 o8 ~AAS/ICP method after
a - & i gl :
SignatfifE NGtV &firéd
12, | Nickel {Ni), mig/m? Annual® 20 20 A Naftee

hienely at uniform intervals,

;&f' ) B
Digita{iyﬁs'@'@;’y :
PATNAIK™ "~

Annual arithmetic mean of minimwm 104 measurements in a vear ar a partcular s/

Date:
24 hourdy or 08 houdy or 81 hourly monitered valucs, as applicable, shall be compl

Srwace a week 24

16:53:45 IST

Lanath 98%% of the amg

2024.0

a year, 2% of the time, they may exceed the limits but not on two congecutive days.

“Tsve (o attested
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FAX : 2562822/2560855

GDISHA 5}@ Tel : 2564033/2563924
Mm . EPABX : 2561909/2562847
w E-mall: paribesh1@ospcboard.org
P —— ; Wab site : www.ospcboard.org

OFFICE OF THE

STATE POLLUTION CONTROL BOARD, ODISHA

(Department of Forest & Environment, Govt, of Odisha)
Paribesh Bhawan, A/118, Nilakanthanagar, Unit-VIil
Bhubapeswar - 751012

By. Regd. Post
No. &psd ! IND-II-NOC - 6127 Date |4 . 05 2818

OFFICE MEMORANDUM

in consideration of online application no. 1779876 for obtaining Consent to Establish
for M/s. Utkal Alumina International Ltd the State Poliution Control Board is pleased to
convey its Consent to Establish under section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and section 21 of Alr (Prevention & Control of Pollution) Act, 1981 for
expansion of Alumina Refinery from 1.5 MTPA to 3.0 MTPA and Captive Power Plant
from 90 MW to 150 MW inside the existing premises at — Village - Doraguda, Po -
Kucheipadar (plot nos & khata nos. as mentioned in application form) over an area of
1069.51 ha. with project cost of ¥ 5,432 Crore in the district of Rayagada with the following
conditions

GENERAL CONDITIONS.

1. This Consent to establish is valid for the raw materials, product, manufacturing process
and capacity mentioned in the application form. This order Is valid for five years. The
proponent shall commence construction of the project within a period of five years from
the date of issue of this order. If the proponent fails to do substantial physical progress
of the project within five years then a renewal of this consent to establish shall be
sought by the proponent.

2. The industry shall comply to the provisions of Environment Protection Act, 1986 and
the rules made there under with their amendments from time to time such as the
Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules,
2016 as amended from time to time, Hazardous Chemical Rules, / Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 etc. and amendments there
under. The industry shall also comply to the provisions of Public Liability Insurance Act,
1991, if applicable.

3. This consent to establish Is subject to statutory and other clearances from Govt.
of Odisha and/or Govt. of India, as and when applicable.

SPECIAL CONDITIONS:

SPeLIAL LN s
A. GENERAL CONDITIONS.

1. The proponent shall seek Environmental Clearance as per EIA notification 2006 and
amendment thereafter and construction activity for the proposal shall commence
after obtaining Environmental Clearance.

2. The capacity enhancement of 1.5 MTPA to 3.0 MTPA shall be achieved in three
u

stages as follows:

Page1of 7
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i) By Process modification and capacity utilisation, the present capacity can be
enhanced by about 14% (by 0.2 MTPA).

i) By adding additional equipment another 20% increase in capacity is envisaged
(by 0.3 MTPA) without any capacity enhancement of the present Captive Co-
generation Power Plant taking the capacity of the existing two lines to 2.0
MTPA.

iiiy One more parallel and similar line of 1.00 MTPA will be added to achleve the
3.0 MTPA capacity along with 60 MW power plant.

3. R & D activities towards the recovery of metal values or conversion to value-added
products shall be used for the removal of arsenic and chromium from drinking water
or sulphur-impregnated red mud for water treatment and environmental remediation
application shall be undertaken in-house (preferably) or as sponsored projects in
Institutes or Laboratories of national repute,

4. The capital investment for the expansion of the plant is ¥ 5,432 crores out of which,
poliution control measures takes up T 255 crores (corresponds to around 4.7%). For
this type of potentially polluting industries, this value shall be as high as 8-10% of the
capital investment, Additional pollution control measures necessary for a safe and
more eco-friendly operation shall be incorporated,

'(,"I

This consent to establish is granted for the capacity as mentioned above and any
expansion in the capacity, change or modification in the process, addition, alternation
any nature has to be undertaken with prior approval of the Board. For any change in
the site or area fresh NoC has to be obtained from the Board. The proponent shall
carry out construction activity as per approved lay out map (enclosed). If the
proponent wants to change the approved plant layout map, they can submit a
modified plant layout map with adequate justification for such modification.

6. The transportation of raw material during construction and operation en road shall be
carried out in covered trucks/ vehicles. Industry shall regulate vehicles movement
inside to avoid traffic congestion.

7. The civil construction shall be carried out with the fly ash bricks. If the fly ash bricks
are not available locally the civil construction may carried out with other bricks with
prior intimation to the concerned Regional Office of SPC Board. A statement
indicating use of fly ash bricks during construction period shall be submitted to the
Board quarterly for record.

8. Good housekeeping practices shall be followed to improve the work environment. All
roads and shop floors shall be cleaned regularly.

9. The proponent shall comply to the provisions of E-waste (Management) Rules, 2016
and shall handover E-waste to authorized collection centers / register dismantlers /
recyclers for proper disposal of e-waste.

10. Al the plastic waste generated from industry during construction and commissioning
shall be collected and sent for co-processing to the nearby cement kilns.

1. All compliance shall be made with respect to manufacture, storage and import of
Hazardous Chemical Rule, 1989 and as amended thereafter,

Y Tyue Copy 9&;3&’(6:]*
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12.

13.

14.

15.

16.

The industry shall take up adequate measure for routine health check-up of its

employees / workers and the people residing in the neighborhood of the plant free of
cost,

The preponent shall not divert earmarked green belt area of 353.30ha (i.e., existing
plant-334.74ha and proposed expansion-18.56ha) for any other purpose.

The Board may impose further conditions or modify the conditions stipulated in this
order during installation and /or at the time of obtaining consent to operate and may
revoke this clearance in case the stipulated conditions are not implemented and /or
any information suppressed in the application form.

The industry shall apply for grant of Consent to operate under section 25/26 of
Water(Prevention & Control of Pollution) Act, 1974 & Alr (Prevention & Control of
Pollution) Act, 1981 at least 3 (three) months before the commercial production and
obtain Consent to Operate from this Board. No production activity shall commence
prior to installation of all pollution control measures.

The Industry shall abide by Environment (Protection) Act. 1986 and Rules framed
thereunder.

B. WATER POLLUTION:

17.

18.

19.

20.

21.

22.

23.

24,

25,

Captive Power Plant shall meet specific water consumption up to maximum of
2.5 m*MWh and achieve zero waste water discharged.

The domestic wastewater generated from the plant and colony shall be treated in
Sewage Treatment Plant (STP) to meet the standards as notified by the MoEF&CC,
Gowt. of India vide G.S.R. 1265 (E), dated 13.10.2017. The treated water shall be
reused for gardening and plantation. Under no circumstances there shall be any
discharge of treated waste water to outside the factory premises.

Continuous online monitoring system both in the storm water drain and effluent drain
at the appropriate place should be Installed.

The refinery process shall be designed based on zero discharge philosophy. In built
measures such as dykes, pits etc. shall be provided for effective collection of spillage
and recycling to system.

No over flow from red mud pond to nearby areas or to any water body or on land is
alfowed.

The proposed garland drain around the red mud pond should be at higher elevation
than the red mud pond level. Under no circumstances, garland drain water should be
contaminated with waste water of red mud pond.

The unit shall provide at least two layer protection systems to control & prevent any
discharge of caustic effluent from the plant of from Red Mud pond areas during
emergency.

The unit shall properly plan, design & Implement Red Mud Pond & ash pond for
expansion proposal to content the red mud & ash within the pond and to avoid the
impact of the ground water, agricultural field & in surrounding streams since both
ponds are constructed at top of hiliocks.

The industry shall ensure complete recycling of process waste water.

Page 3of 7 W
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26.

27.
28.

29.

30.

31.

32.

33.

“}.. 2 \:-'
o

The cooling blow down and boiler blow down shall be properly treated and stored in
guard pond for reuse,

DM plant effluent shall be neutralized and stored in guard pond for reuse.

The effluent generated from process and cooling blow down shall be treated in an
ETP comprises of screen, oil & grease trap, equalization tank, RO to bivlogical
contactors, lamella, pressure sand filter and activated carbon filters, Treated effluent
shall be stored in a guard pond and shall be reused.

The blow down shall meet the following standards before it is discharged to the
commcn basin.

: Ii_er Blow Down
Suspended Solids = 100.0 mg/l (Max.)
Oil & Grease -= 20.0 mg/l (Max.)
Copper (Total) e 1.0 mg/l (Max.)
iron (Total) «e 1,0 mg/l (Max.)

Cooling Tower Blow Down
Free available Chlorine ~- 0.6 mg/l (Max.)

Zinc - 1.0 mg/l (Max.)
Chromium (Total) - 2.0 mg/l (Max.)
Phosphate = 5.0 mg/l (Max.)

The wastewater generated from leakages, blow downs and DM plant shall be treated
individually to meet the prescribed standard of effluent discharge to inland surface
water and stored in a commen basin (i.e. guard pond) for utilization for plantation,
dust suppression ash handling and green belt purpose inside the factory premises.
Lining shall be provided in guard pond to prevent any seepage into ground to avoid
ground water contamination.

The surface run-off from ash pond area during monsoon shall be properly treated to
meet prescribed standard for in-land surface water.

Regular inspection of the dykes shall be carried out with reference to the following
aspects:

(iy Presence of cracks, rat holes, etc.
(i) Any sign of foundation heaving, sink holes, etc.

(iify Developments of any wet area or seepage flow on the embankment slope or
on the foundation surface near the toe of the dyke.

The overflow from the ash pond if any along with seepage water if any shall be
completely recycled and in no case shall be allowed to be discharged to outside. The
collection facility shall be developed for surface run off from ash pond during rain and
the same shall be recycled after treatment. The entire process shall be made
automatic. Run off water from red mud stack area shall be held in a holding pond
and shall be reused for dust suppression in red mud pond.

Effluent from workshop shall be treated in oil & grease trap cum sedimentation tank

and shall be reused. g (e qua, Q—ﬁ(‘,&}tdo
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35. Al effluents generated in plant facilities shall be collected in the central effluent
treatment plant and treated effluent shall be discharged after ensuring adherence to
specified standards prescribed for inland surface water before its release in Barha

nadi. The concept of Zero Liquid Discharge (ZLD) shall be adopted to a maximum
possible extent,

36. The storm water drains shall be maintained separately without being mixed up with
the industrial effluent or sewags effluent. The storm water shall be collected in a

common monitoring basin and shall be discharged after meeting the prescribed
norms.

37. Rain water harvesting structure shall be developed inside the plant premises and
maximum efforts shall be made to reuse harvested rain water, with a definite plan
and programme to reduce the draw of fresh water from water bodies.

38. The proponent shall provide garland drains around bauxite and coal storage area
followed by series of setling tanks to retain the solids if any in order to prevent
damage to the surrounding land and water bodies.

C. AIR POLLUTION:

39. The unit shall comply the following prescribed stack emission standards attached to
the ESP as per the Gazette of MoEF&CC, Gowt, of india vide $.0. 3305(E), dt.
07.12.2015.

1. Particulate Matter (PM)

2. Sulphur Dioxide (SO;) 100
3 Oxides of Nitrogen (NOx) 100
4. Mercury (Hg) 0.03

40. Necessary preventive measures shall be taken during construction phase so that the
Ambient Air Quality including noise shall conform to National Ambient Air Quality
Standards and standards for noise in industrial area as per Annexure =1 & |I.

41. Work zone area including the roads surrounding the plant shall be asphalted or
concreted. Permanent high pressure water spraying system shall be installed for
regular spraying or water on roads and work zone to minimizing fugitive dust
emission.

42. Truck mounted water spraying tankers shall be made to spray / sprinkle water on
roads and other dust generating points,

43. Atleast 7 continuous Ambient Air Quality monitoring stations around the industry
shall be set up to monitor Suspended particular matter, SO2, NOx, CO and other
important parameters within at least to the distance in down wind direction and
where maximum ground level concentration is anticipated. The exact location if the
monitoring stations shall be finalized in consuiltation with the State Poliution Control
Board.

44. The proponent shall provide adequate nos. of fog cannons at all Ioad_ing & unloading
points of Bauxite, coal, Lime & Ash handling & storage area for effective control of

fugitive dust emissions. ‘ “(’“mp 0'75 ca:%}t‘,?r'ed.”
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45,

486,

47.

48.

49,

50.

51.

53.

54,

55,

§6.

67.
58.

59,

Bauxite shall be transported through closed conveyor with appropriate air pollution

control measures at transfer points to control fugitive emission.

The unit shall provide bag filter as well as dry fog system at Bauxite handling area,
bag filter and scrubber at lime handling area, bag filter at alumiina handling area and
dust suppression measures at mud stacking area,

Air pollution control devices shall be maintained properly. Fabric bags and cages in
bag house shall be checked regularly and replaced whenever required, Adequate
availability of spares shall be ensured for immediate replacement.

The unit shail provide water spraying facility to keep the red mud wet in the pond to
prevent it from being air borne.

The height of the stack of CPP boilers shall as per formula H = 14, Q%3 (where Q is
the emission rate of SO, in Kg/hour and H is stack height in meter).

The unit shall provide ESP in the stack attached to Calciners so that particulate
matter emission shall not exceed 50 mg/Nm?,

The proponent shall Install Pneumatic dust handling system in Electro Static
Precipitator (ESP) and Bag Filters. Mechanical operated system for timely collection
and removal of the flue dust generated in air pollution control device shall be
installed.

Pneumatic conveyor system shall be provided as dust collection system for ESP
dust. Silos shall be provided for collection of bottom ash and fly ash. Conveyor belt
shall be closed and bag filter shall be provided at transfer points of conveyor system
to control fugitive emission.

Desulphurization of flue gas from different sources if and when asked for shall be
adopted by the industry. Therefore In future for such Installation adequate space
shall be earmarked at the installation stage.

The industry shall provide water sprinkling arrangement (fixed type) to prevent
fugitive emission at dry surface of ash disposal area,

The industry shall provide both dust suppression and extraction system at all
potential dust generating sources.

During construction the excavated materials shall be properly stored and disposed
off without causing environmental nuisance In its surroundings.

Adequate steps shall be taken to control fugitive dust emissions during construction,

Industry shall furnish specifié action plan to minimize GLC w.rt. PMio, PM;5& SO, In
consideration with valley effect at the time of submission of Consent to Operate
application.

Online continuous monitoring system with recording facilities shall be Installed at
stacks of different units for various critical pollutants and the monitoring result shall

Red mud and ash shall be disposed of using High Concentration Slurry Disposal
(HCSD) technology to minimize water requirement for this purpose,

“True Copyf atfpsied
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61. The alkalinity in the red mud shall be reduced to the minimum and the red mud shail
be disposed off in dry/semi dry condition into impervious ground. Adequate numbers
of leach pit shall be located in the red mud disposal area.

62. The construction and demolition wastes to be generated from the proposed project
shall be disposed of in accordance with the provision under "Construction &

Demolition Wastes Management Rules 2016".

§3. Bottom ash and fly ash shall be transported in covered truck with moistened
condition from plant site to ash disposal site.

84. The solid waste generated as ETP sludge and from other sources shall be suitably
disposed off without causing any public nuisance or environmental contamination.

| 65. Ash generated shall be used in a phased manner as per provisions of the notification
‘ on fly ash utilization issued by the Ministry of Environment and Forest, Govt. of India
in 03.11.2008.

66. The additional Hazardous Waste and Solid Waste to be generated due 1o plant
| expansion shall be disposed off In accordance with the Hazardous and Other Wastes
(Management and Trans-boundary Movement) Rules, 2016 and the Solid Waste
Management Rules, 2016 respectively.

Encl: Approved plant lay out map & Annexures l’_v‘\__

20
| MEMBER SECRET
To,

The Unit Head and President,

M/s Utkal Alumina International Ltd.
At -Doraguda, PO - Kucheipadar,
Dist — Rayagada, Odisha.

Memo No.___G0OR%  /Date_\7F: 05 - 201%

Copy forwarded to:

The Collector and District Magistrate, Rayagada

The Director of Factories & Boiler, Bhubaneswar

The DFO, Rayagada

The Regional Officer, SPC Board, Rayagada.

Consent to Operate Cell, SPC Board, Odisha.

Hazardous Waste Management Cell, SPC Board, Odisha.
Copy to Guard file

~Noo ko

.
SR. ENV. SCIENTST, L-1 (N)

G(‘“' Yiree Cop 4 e st

f
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F No. J-11011/753/2007- 1A 1l (T)
Government of India
Ministry of Environment and Forests
(LA. Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Dethi — 110 003

E-mail : pb.rastegi@nic.in
Telefax : 011; 2436 7668
Dated 29" January, 2008

To d

CMis Utkal Alumina international Lid
6, Jaydev Vihar
Bhubaneshwar - 751013
Cirigsa

abiria.com ;

E-mail : prsmani@adityabirla.com | sachidanand@adi
Fax No. : 085558-222381

Subject: Expansion of Alumina Refinery (1.0 MTPA to 3.0 MTPA) alongwith Co-generation
Power Plant (50 MW to 90 MW at Village Doragurha, Tehsil Kashipur, District
Rayagada, Orissa by M/s Utkal Alumina International Ltd. - Environmental

clearance reg.

Sir
This has reference to your letter no. UAIL/ENV/2252/2007 dated 25" Juns, 2007
alangwith application. EIA/EMP and related project documents and subsequent clarificaticns
furnished by you vide your letters dated 14" September. 2007 for environmental clearance of

the above mentioned project

20  The Ministry of Environment and Forests has examined your application. It is noted that
the proposal involves expansion of Alumina Refinery (1.0 MTPA to 3.0 MTPA) alongwith Co-
generation Power Plant (50 MW to 90 MW) at Village Doragurha, Tehsil Kashipur, District
Rayagada, Orissa Total area acquired is 1015.3 ha. No additional land will be required for the
axpansion project 102 ha. forest land (s involved in the existing project and forest clearance
nas heen accorded by the Ministry vide letter no 8.43/96-FC dated 19" April, 1999 Sirigurha
RF (88 km N) Balia Kharha RF. (64 Km  ENE). Masimandi PF (2.5 km S), Leliguma R F
(9 km ENE). Titigurha RF (10 Km, ESE) are located around the project site Construstion of 1.0
MTPA Alumina Refinery is under progress. Environment clearance for the exsting Alunina
Refinery (1 0 MTPA) was accorded by the MOEF wide letter no J-1101 1/76/94-1A-I1(1) dated 27
September 1985, No rehabilitation and resettlement is involved Total cost of the project 1s Rs
4393 00 Crores. Rs 200 Crores and Rs 4300 Crores are kepl towards capital cost and
recurning cost/annum respectivety for environmental protection measures

30 ESP will be provided to power boilers to cantrol emissions within 50 mg/Nm’  Total
water requirement from Indravat Reservoir will be 22,330 m/day Prior permission for the
draw! of 5 MGD is accorded by the Department of Water Resources Govt. of Orissa

40  Public hearing mesting was held on 177 October, 2008 -

" e CEPU affelte
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The Ministry of Environment and Forests hereby accords environmental clearance to the

above project under the provisions of EIA Notification dated 14™ September, 2007 subject to
strict compliance of the following specific and general conditions.

A,

fil.

vi,

SPECIFIC CONDITIONS:

Adequate air poliution centrol measures shall be provided to control particulate matter
emissions within 50 mg/Nm?®. On-line monitoring of particulate matter shall be carried out
and reports submitted to the Ministry's Regional Office at Bhubaneswar, CPCB and
OSPCB. The height of the stacks shall be as per the CPCB guidelines.

The company shall install electrostatic precipitators (ESPs) to power boilers to control
emissions within 50 mg/Nm®, The emissions shall conform to the standards prescribed
by the Ministry/CPCB/OSPCB whichever is more stringent. Fugitive emission from red
mud disposal area shall be controlled by mud stacking and water sprinkling. Bag filters
with dust collectors shall be provided to Alumina loading area, bauxite crushing area,
coal & ash handling areas and lime handling area to control the particulate emissions.
Dust suppression and dry fog system shall be provided in Bauxite and coal handling
areas. Garland drain shall be created at red mud and fly ash disposal areas.

The poly-aromatic hydrocarbons (PAH) shail be monitored quarterly and report
submitted regularly to the Ministry and its Regional Office at Bhubaneswar / CPCB /
OSPCB.

Total water requirement from San River (Upstream of Indravati Reservoir) shall not
exceed 22,330 m*/day as per the permission accorded by the Department of Water
Resources, Gowvt. of Orissa. The wastewater shall be treated in ETP and reused in the
process. 'Zero' discharge shall be adopted. Multi-effect evaporator shall be installed to
recover water and recycle for process consumption to reduce the fresh water
consumption. The domestic wastewater shall be treated in the Sewage Treatment Plant
(STP) and treated wastewater conforming to the standards for land application shall be
reused for green belt development.

Red mud, sand scales and lime grit shall be disposed off in red mud disposal area. Red
mud disposal shall be done as per the CPCB guidelines. HDPE lining shall be provided
to avoid any leakage to the ground. Leachate collection facilities shall be provided to the
secured landfill facility (SLF). Proper care shall be taken to ensure no run off or seepage
from the red mud disposal site to natural drainage. The location and design of the landfill
site shall be approved by the OSPCB as per Hazardous Wastes (Management and
Handling) Rules, 2003. Efforts shall also be made te find out productive uses of red mud
in brick and ceramic products etc. STP sludge shall be utilized as manure for green belt
development. All the used oil and batteries shall be sold to the authorized

recyclers/reprocessors.

Regular ground water monitoring shall be carried out all around the fly ash and red mud
disposal area by installing Peizometers in consultation with the OSPCB / SGWB /
CGWB and data submitted to the Ministry’ Regional Office and OSPCB.

“Prue QD]’? adtfe ek,
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A Fly ash shall be utilized as per Fly Ash Notification, 1999 and as amended in 2003. The
industry shall also take steps to utilize ash to maximum extent by itself and shall provide
all facilities to other potential users viz. cement and brick manufacturers.

viii.  Green belt of adequate width and density around the project site shall be developed in
338 ha. out of total 1015.3 ha. (33 %) in consultation with the DFO as per the CPCB
guidelines.

iX. Prior permission and recommendations of the State Forest Department regarding impact

of the proposed expansion of the Alumina Refinery on the Sirigurha R.F. (8.8 km. N),
Balia Kharha R.F. (6.4 Km., ENE), Masimandi PF (2.5 km, S), Leliguma R.F. (8 km.
ENE), Titigurha RF (10 Km, ESE) shall be obtained and recommendations suggested, if
any, shall be implemented.

X. All the environmental conditions stipulated for the existing Alumina Refinery Plant (1.0
MTPA) mentioned in the in the environment clearance letter accorded by the Ministry
vide letter no. J-11011/76/94-1A-11(1) dated 27" September, 1895 shall be implemented
satisfactorily in a time bound manner.

Xi. This environmental clearance is subject to the outcome of the Court Case in W.P. No.
5697 of 2007 (Prafulla Samantray vs. Union of India and Others) pending in the Hon'ble
High Court of Orissa.

B. GENERAL CONDITIONS :

i, The project authorities must strictly adhere to the stipulations made by the Crissa State
Pollution Control Board (OSPCB) and the State Government.

ii. No expansion or modification in the plant shall be carried out without prior approval of
the Ministry of Environment and Forests.

iil. The gaseous emissions from various process units shall conform to the standards
prescribed by the concerned authorities from time to time. The OSPCB may specify
more stringent standards for the relevant parameters keeping in view the nature of the
industry and its size and location. At no time the emissions level shall go beyond the
prescribed standards. In the event of failure of any pollution control system adopted by
the unit, the respective unit shall not be restarted until the control measures are rectified
to achieve the desired efficiency.

T Adequate number of ambient air quality monitoring stations shall be established in the
downward direction as well as where maximum ground level concentration of SPM, SO,
and NOy are anticipated in_consultation with the OSPCB. Data on ambient air quality
and stack emission shall be regularly submitted to this Ministry including its Regional
Office at Bhubaneswar and OSPCB once in six months.

V. In-plant control measures for checking fugitive emissions from spillage/raw materials

handling etc. shall be provided and particulate matter from Bauxite transport and
crushing shall be provided with highly efficient bag filters and covered conveyers and

adequate water sprinkling shall be done. v
"Trw Oﬁfld afested
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vii.

viil.

XI.

Xii.

xii.

Xiv.

XV.

Xvi.

industrial wastewater should be properly collected, treated sco as to conform to the
standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31* December,
1993 or as amended form time to time. The treated wastewater shall be recycled in the
piant as well as utilization for plantation purposes.

The project authorities must strictly comply with the rules and regulations with regard to
handling and disposal of hazardous wastes in accordance with the Hazardous Wastes
(Management and Handling) Rules, 2003. Authorization from the OSPCB must be
obtained for collection, storage, treatment and disposal of hazardous wastes.

The overall noise levels in and around the plant area shall be kept well within the
standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all scurces of noise generation. The ambient noise levels
shall conform to the standards prescribed under EPA Rules, 1989 viz. 75 dBA (daytime)
and 70 dBA (nighttime).

Occupational Health Surveillance of the workers should be done on a regular basis and
records maintained as per the Factories Act.

The company shall develop rainwater structures to harvest the run off water for recharge
of ground water in consultation with the Central Ground Water Authority/Board.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Aluminium sector shall be strictly implemented.

The project proponent shall also comply with all the environmental protection measures
and safeguards recommended in the EIA / EMP /risk analysis and DMP report.

As proposed in EIAJEMP, Rs. 2.00 Crores and Rs. 43.00 Crores earmarked toward the
capital cost and recurring expenditure/annum for environmental protection measures
shall be used judiciously to implement the conditions stipulated by the Ministry of
Environment and Forests as well as the State Government. The funds so provided shall
not be diverted for any other purposes.

The Regional Office of this Ministry at Bhubaneswar / Central Pollution Control Board /
OSPCB shall monitor the stipulated conditions. A six monthly compliance report and the
monitored data along with statistical interpretation should be submitted to them regularly.

The Project Proponent should inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are available
with the Orissa State Pollution Control Board / Committee and may also be seen at
Website of the Ministry of Environment and Forests at htp:/envfor.nic.in. This should be
advertised within seven days from the date of issue of the clearance letter at least in two
local newspapers that are widely circulated in the region of which one shall be in the
vernacular language of the locality concerned and a copy of the same should be
forwarded to the Regional office.

The Project Authorities should inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned authorities
and the date of commencing the land development work.

" Trae QP aflested.”
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above conditions is not satisfactory

7.0

— 8¢ 118

The Ministry may revoke or suspend the clearance, if implementation of any of the

The Ministry reserves the right to stipulate additional conditions if found necessary. The

Company in a time bound manner shall implement these conditions.

8.0.

The above conditions shall be enforced, inter-alia under the provisions of the Water

(Prevention & Control of Paliution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1881, the Environment (Protection) Act. 1986 the Hazardous Wasles (Management and
Handling) Rules, 2003 and the Public Liability Insurance Act. 1991 along with their amendments

and rules. 2 .
ot

(Dr. P. B. Rastogi)
Additional Director

Copy to:-

1

-~ @

The Secretary, Department of Environment, Govt. of Orissa, Bhubaneswar, Orissa.

Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office Complex,

East Arjun Nagar, New Dethi - 110 032.

Chairman, Orissa Pollution Control Board, Parivesh Bhavan, A/118, Nikanthanagar,

Unit-8, Bhubaneswar - 751 012, Orissa

The Chief Conservator of Forests (Eastern), Regional Office (EZ) A3

Chandrasekharpur, Bhubaneswar - 751 023 Onssa

Monitoring Cell, Ministry of Environment and Forests Paryavaran Bhavan, CGO

Complex, New Deihi.

Guard File.

Record File .
.

q e i%dm v

(Dr. P. B. Rastogi)
Additional Director
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Annerure - XI{3)
F. No. J-11011/7583/2607-TA.II(T)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi - 110003
E-mail: sharath.kr@gov.in
Tel: 011-24695319

Dated: 25" June, 2018

Unit Head & President,

M/s Utkal Alumina International Limited,
J-6, JaidevVihar,

Bhubenshwar — 751013,

Odisha

e-mail: n.nagesh@adityabirla.com

Subject: Proposed enhancement of production capacity of Alumina Refinery (1.5
MTPA to 3.0 MTPA) along with Cogeneration Power Plant (90 MW to 150
MW) by M/s Utkal Alumina International Limited at village Doraguda,
Tehsil Kashipur, District Rayagada, Odisha — Environmental Clearance -
Regarding.

Sir,

This has reference to your online application vide proposal  no.
IA/OR/IND/64028/2017 dated 15" January 2018 along with the copies of EIA/EMP seeking
Environmental Clearance under the provisions of the EIA Notification, 2006, your letter
dated 24" November, 2017, 21%Febraury 2018, 9" March 2018,10™ April, 2018 and 16"
April, 2018 for the above mentioned proposed project. The proposed project activity is listed
at S. No. 3(a) Metallurgical industries (ferrous & non-ferrous) under Category “A” of EIA
Notification, 2006 and the proposal is appraised at Central level.

Details of the project as per the submissions of the project propounent:

2.0  The application for EC of M/s Utkal Alumina International Ltd. located in Village -
Doraguda, Tehsil - Kashipur, District - Rayagada, State - Odisha was initially received in the
Ministry on 20.04.2017 for obtaining Terms of Reference (ToR) as per EIA Notification,
2006. The project was appraised by the Expert Appraisal Committee (Industry) {EAC(D]
during its 18" meeting held on 3% to 5" May, 2017 and prescribed ToRs to the project for
undertaking detailed EIA study for obtaining environmental clearance. Accordingly, the

Ministry of Environment, Forest and Climate Change had prescribed ToRs to the project on
22.05.2017 vide Lr. No. F. No. J-1101 1/7532007-1A-11(1).

3.0  The project of M/s Utkal Alumina International Ltd. focated in Village - Doraguda,
Tehsil - Kashipur, District - Rayagada, State - Odisha is for enhancement of production
capacity of Alumina Refinery (from 1.5 to 3.0 MTPA) along with Cogeneration Power Plant
(from 90 to 150 MW). The existing project was accorded environmental clearance vide letter

EC for the proposed enhancement of production capacity of Alumina Refuery (1.5 MTPA to 3.0 MTPA) along
with Cageneration Power Plant (90 MW 1o 150 MW) by M's Utkal Alumina International Limited at village
Doraguda, Tehsil Kashipur, District Rayagada, Odisha

Page 1 of 14 " Trea Q’D?H dJH{gM."
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no. F. No. J-11011/753/2007-1A-1I(I}, dated 29.01.2008. The Status of compliance of earlier
EC was obtained from Regional Office, Bhubaneswar vide letter no. 101-375/EPE dated
25.10.2017 and letter. no. 101-375/EPE/134, dated 15.01.2018 and 1™ March 2018. The
proposed capacity for different products for new site area as below:

g SRRy : Post Expansion Final
Particulars Existing Configuration Configuration
> . Line-1: 0.75 MTPA Line-I: 1.0 MTPA
Alofia ifff;‘:;{; }('C“’c‘“eé " Lineldl:075MTPA | Linedl: LOMTPA
§ Line-111: 1.0 MTPA
Co-generation Power Plani 90 MW {3x30 MW] 150 MW [5 x 30MW]

4.0  The total land required for the project is 1069.51 ha, out of which 0 ha is an
agricultural land, 800.784 ha is grazing land and 164.39]1 ha is others (164.391 ha
Government Land). 104.335 ha of forest land is involved. The entire land has been acquired
for the project, The Barha River passes through the project area. It has been reported that no
water body/ water body exist around the project and modification/diversion in the existing
natural drainage pattern at any stage has not been proposed.

50  The topography of the area is undulated and reported to lies between 19 10’ 31.5408”
to 19° 12’ 8.532 N Latitude and 83° 01° 19.65” to 83” 01’ 57.1764” E Longitude in Survey
of India topo sheet No, E44 F/4 at an clevation of 800m to 823m AMSL. The ground water
table reported to ranges between 1.14 mbgl to 11.62 mbgl below the land surface during the
post-monsoon season and 5.05 mbgl to 10.99 mbgl below the land surface during the pre-
monsoon season. There will be no drawl of ground water.

6.0  No National Park/Wildlife Sanctuary/Biosphere Reserve/Tiger Reserve/Llephant
Reserve ete. are reported to be located in the core and buffer zone of the project. The area
also does not report to form corridor for Schedule-l fauna. The approval w.r.t. the “Site
Specific Conservation Plan & Wildlife Management Plan” is given at Annexur¢ — 3.1 in
EIA/EMP Report.

7.0  The Bayer’s process for extraction of Alumina using the basic raw material (Bauxite,
Caustic Soda, Lime, Furnace Oil and Coal) and the various processes involved (Bauxite
crushing, Grinding, Predesilication, Digestion, Clarification, Mud washing, Security
filtration, Hydrate classification, Seed filtration, Precipitation, Hydrate washing and
Calcination to produce the Caleined alumina. Waste generated in Bayer’s process is Red
Mud, Lime Grit (From lime slaking) and Fly ash from the captive power plant.

8.0  The targeted production capacity of the Alumina refinery is 3.0 million TPA of
Calcined Alumina. The ore for the plant would be procured from Captive Bauxite Mine
(Baphlimali Bauxite Mine). The ore transportation will be done through Long Distance
Conveyor.

9.0  The water requirement of the project is estimated as 20,000 m’/day, out of which
19,800 m3!day of fresh water requirement will be obtained from the San River. The
permission for drawl of surface water is obtained from Department of Water Resources,
Govt. of Odisha vide Lr. No. 3326/WR.,Ire-II-WRC-154/2009, dated 11.02.2010.

10.0  The power requirement of the project is estimated as 150 MW, which will be obtained
from the Co-generation Power Plant.

11.0 Baseline Environmental Studies were conducted during Pre-Monsoon season i.e. from
March to May, 2017 Ambient air quality monitoring has been carried out at 11 locations

EC for the proposed enhancement of production capacily of Alumina Refinery (1.5 MTPA 16 3.0 MTPA) along
with Cogeneration Power Plant (90 MW to 150 MW) by M's Utkal Alumina International Limited at village
Doraguda, Tehsil Kashipur, District Ravagada. Odisha
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dur-ing, 01.03.2017 10 31.052017 and the data submitted indicated: PM;, (42.1 to 73.2
pg/m’), PMys (21.7 to 40.7 pg/m?), SO, (11.5 to 24.6 pg/m®) and NOx (11.6 to 25.2 pg/m’).
The results of the modeling study indicates that the maximum increase of GLC for the
proposed project is 0.3075 pg/m® (0.11394 pg/m* w.r.t. Point Source Emission and 0.19356
pe/m’ wert, Line Source Emission) pg/m’ with respect to the PM,o; 0.82689 ug/m® (0.63333
pg/m’ wart. Point Source Emission and 0.19356 ug/m* w.rt. Line Source Emission) with
respect to the SOy; 0.82689 pug/m® (0.63333 ug/m’ w.r.t. Point Source Emission and 0.19356
ug/m® wart. Line Source Emission) pg/m® with respect to the NOx.

12.0  Ground water quality has been monitored in 8 locations in the study area and
analysed, pH: 6.5 to 7.5, Total Hardness: <0.05 to 172 mg/l, Chlorides: 7.6 to 95 mg/l,
Fluoride: 0.06 to 0.65 mg/l. Heavy metals are within the limits. Surface water samples were
analysed from 10 locations. pH: 6.5 to 8.0; DO: 6.6 to 7.4 mg/l and BOD: 4.0 to 14.0 mg/.
COD from 19 to 81 mg/l.

13.0  Noise levels are in the range of 45.9 to 67.1 dB(A) for daytime and 40.0 to 61.8
dB(A) for night time.

14.0 It has been reported that there are no people in the core zone of the project. No/ R&R
is involved. It has been envisaged that no families to be rehabilitated, which will be provided
compensation and preference in the employment.

15.0 It has been reported that a total of 40,80,000 tons/m” of waste will be generated due to
the project and same will be dumped in the carmarked dump yard. It has been envisaged that
an area of 353 ha will be developed as green belt around the project site to attenuate the noise
levels and trap the dust generated due to the project development activities.

16.0 It has been reported that the Consent to Operate from the Odisha State Pollution
Control Board obtained vide Lr. No 5057/IND-I-CON-6101 dated 22.03.2016 and consent is
valid up to 31.03.2021.,

17.0  The Public hearing of the project was held on 15.11.2017 at village Baghrijholla.
Tahsil- Kashipur in Rayagada district under the chairmanship of Project Director, DRDA,
Rayagada for production of Alumina Refinery from 1.5 to 3.0 MTPA and CPP from 90 to
150 MW. The issues raised during public hearing inter alia, include Barrier around Red Mud
Pond & Ash Pond for protection of human & animals; Prevention of Dust pollution caused by
the industry; River water Pollution in Bada Nadi due to discharge from plant; Plantation over
surrounding bare hills; employment and development of social infrastructure; etc.

18.0  An amount of Rs. 135.8 Crores (2.5% of Project cost of Rs. 5432.00 Crore) has been
earmarked for Enterprise Social Commitment based on public hearing issues. The details of
ESC proposed are as follows:

St | Enterprise  Social | Year 1| Year 2 Year 3| Year 4 | Year 5| Year 6| Total
No | Commitment (FYI18) | (FYI9) | (FY20) | (FY21) | (FY22) | (FY23)
Activities
! Education 8 705 550 298 160 75 1736
[ 2 Health & Hygiene 500 i14 20 146 183 355 11318 |
3 | Village 86 399 296 571 682 800 2834

EC for the proposed enhancement of production capavity of Aluming Refinery (1.5 MTPA (0 3.0 MTPA) atong’
with Cageneration Power Plant (90 MW 1o 150 M) by M’s Utkal Alumina International Limited at viflage

Doraguda, Tehsil Kashipur, Disivict Rayagada. Odisha v
e s1eol
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[ infrastructure a [
4 Skill development 0 300 190 530 485 0 | 1505
i :
|
5 | Livelihood & | ; ; : 5
Entrepreneurship 0 0 9 2390 2(390 1640 6210
Total 594
1608 | 1056 |3935 |3540 [2870 | 13603

All figures above are in Rs Lakhs

DETAILED ENTERPRISE SOCIAL COMMITMENT (ESC)

Project Village Type of | Budget (in lakhs)
intervention FYI8 | FYI19 | FY20 | FY21 | FY22 | FY23 | Totl
Construction of | Oshapada 700 540 220 20 20 1500

School  building
upto +2 Science. I B

Infrastructure  for School boundary
Govt.  Schools in Upper wgall. Bore well
the periphery Kampore with OHT, | 2 7 3 8 20 |
Providing I
Equipments ) . |
School boundary
Khotlapad | o)l Providing 6 3 2 n |
ar ke :
- Equipments -
School boundary
S‘}k“""“" wall, Providing | 2 5 3 g
a !
Fquipments
School  Painting,
Playground
p development,
Kucheipad | wiichen building, | 2 3 3 s |2 6 51
ar e
Providing

equipments, solar i
lighting system |

Bore well  with
OHT, Boundary

G.Koral | wall , Electricity, 2 6 3 4 15
Providing |
equipments |

b School boundary ;

Kapuguda wall S 3 ) 8_ ) |

Toilets & Hand

Thutiber basins, Providing | 2 2 3 6 4 17
equipments |
Rising height of R
School  boundary '
Rl wall,  Providing 2 ’ % 4 |
equipments |
| E—_— Protection wall in 6 6 [
: Girls High School |
School boundary |
Bilamal wall,  Providing | 2 2 5 3 2
equipments S Y R
Makapada | School boundary 3 5 3 8 19 ‘
r wall, Playground,

EC for the proposed enhancement of production capacity of Alumina Refinery (1.5 MTPA (o 140 MTPA) vlong
with Cogeneration Power Plant (90 MW 1o 150 M) by M/s Utkal Aluniing International Lisited at vitlage
Doraguda, Tehsil Kashipir, Pistrict Rayagada, Odisha y
,c’}cd.
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Providing
Equipments |
School  boundary | o
Ratachuan | wall.  Providing 2 7 2 11
L Equipments
.. | Sehool boundary '
it:tgmaruu wall,  Providing B 2 2 7
i e
L Lguipments
: e Solar lighting
B Dangasil sysiein - : B B 0
School  building,
Providing
Dwimundi | equipments, 5 4 2 13
Sehool  boundary
R - \‘fa!i — SESBESN— R
A ) . ‘Sub Total | 8 3 10 78 [ 80 55 236
3. | Construction  of ; 100 o N 160
lospital  Building
at Ushapada
4 | Hospital B
equipment’s  and
‘ | assets for Utkal
Hospital 350 30 30 440
‘ 5 | Provision of 4 ambulances
‘ — ﬂkiri S - e . I - ﬁ} ............... ) F]O_
Dongasil _ [0 M o
Kucheipad T T
| o 10 _ 10
| .ghandrag (o 10
Sub
Total 2 120 S
6 | Drinking water '
ettty in the | o HandpumpTubew
peripheral villages | SE™BY | oy “ConT  with | 2.5 475
borewell 45
HandpumpTubew '
Tikiri ell, OHT with |25 3 105.5
hcrgwcll 100
Ghuguput ;;Tn-dpumﬁ’l“ubcw 3 P 7
Lacchugu OHT with bore Nl A o 3 43 ]
| da well 40 :
Bhitarmus | OHT with  bore
kumi well " 2 ’9_
Doraguda SL:T WK, e 22 3 25
Kucheipad | OHT with  bore i ? 5 13 ism
ar well ] |40 ;
Gokulmun | OHT with  bore '
da well 30 o
Makapada | OHT with bore 15 35
r well : Ll ]
OHT with bore : '
Ratachuan | C e 30 30
RR OHT  with bore | .
83
Colony I | well g o _— NI I Ire
Dudighat | SwajalDhara, | |7 g 1. |

LC for the praposed enhancement of production capacity of Alumina Refinery (1.5 MTPA yo0 3.6 MTPA) along
with Cogeneration Power Plant (90 MW 1o 150 M) by M/s Uthal Alanina International Limited ar village
Doraguda, Tehsil Kashipur, District Rayagada. Ocdisha
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Dugwells |
Karli SwajalDhara 15 5|
- Badlijhara SwajalDhara, 0 3 | 12
n Tubewell
Ghatigudn | SwajalDhars 12 2 14
Dwimundi | SwajalDhara _ 6 4 10
OHT  with  bore
. D.Koral el _ o | 100
Sub Total 50 64 O 86 ISB__ 285 648
7 | Community Toilet | Nuapada 30 130
o facilitate | Tikliri 30 30
SwachstaAbhivan
al MNuspada, Tikiri
and Kashipur
Kashipur 30 30
_ Sub Total 30 0 30 0 30 90
8 | Creation of Check dam/
frrigation Trrigation
infrastructure in the Channel/ DBI etc,
peripheral villages Water Harvesting
Dwimundi | Structure, 8 9 6 6 5 34
Irrigation Channe!
" Dam, irrigation
Bilamal Channel 2 _fJ _ 7 s 4 25
.. | Dam, Irrigation
Kodipari Chanel 6 12 4 8 10 40
Gulmijhol | Dam.  Irrigation ]
a Channel “_} 6 8 )
Water Harvesting
Tharli Structure, 4 5 3 4 16
Irrigation Channel )
Lundruko | Dam , lrrigation
7 5 12
na Channel ] ;
Water Harvesting
G.Koral Structure, 4 4 6 i4
Irrigation Channel
Water Harvesting
rl'vlakapada Structure, 9 7 16
| lrrigation Channel L
Sanamatik | Dam, lrrigation 12 6 18
ona Channel ) e
. Dam,  frrigation
Mailiguda Channel 7 8 15
_Tikirapada | Irrigation Channel 6 6
;uehetpad Irrigation Channel | 6 E d 4 8 5 4 34
Bariaguda | Irigation Channel 4 3 7
Dongasil | Irrigation Channel 3 5 4 12
Tikiri Irrigation Channel 13 4 6 5 5 43
o HaKamp | prigation Chantrel 4 3|5 e 18
Upper s i i
Kampore trrigation Channel 4 6 : .4 14 _
D.Koral Irrigation Channel i3 (3
nMundagao Irrigation Channel é 10
Karli Irrigation Channel 6 |8 14
pudukaba | 11igation Channel o o |1

EC for the proposed enhancement of prodiiction eapacity of Alumina Refinery (1.5 MTPA to 3.0 MTPA) along
with Cogeneration Power Plant (90 MV (o 150 MW) by Mis Utkal Alwmina International Lintited at village
Doraguda, Tehsil Kashipur, District Rayagada, Odisha
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= - . . e
Ej.":.e,hhugu Frvigation Channel I 8 7 15
| Ratachuan | Irrigation Channel 18 BE 10
fadluham Irrigation Channel 5 9
e | Diversion  Based T . i |
o Irrigation 3 B 2 |
: ? f{angzmu.\;l Irrigation Channgl 7 4 1t
. : v : ‘|
I’:wi} Total 15 78 68 hii#d 100 B4 452 |
9 | Construction of ;
Community '
Centres in |
eripheral villuges
D.Koral Community Hall i5 15
Bagrifhola | Community Hall 15 13
Tikiri Community Hall 30 i |
Gokulmun | | g
| da mLommumzy Hall B 1 15 15
Ratachuan | Community Hall 15 15
Ushapada | Community Hall : N 5 115
Bhitarmus | i &
| Kuni Cmmuﬂ‘iiy Hall 15 15
Hadiguda | Community Hall i3 13
| L;‘““h“g“ Community Hall s 5
’ | GRoral | Community Hall |~ [ [ 113 L5
‘ 3 i Ll [EN—— 15 15
; ar d _
' HoFishape Community Hall 15 15
e S W i o s
’ Kodipari Community Hall e 15
:elmhgud Community Hall 15 15
Bariaguda | Community Hall i 13
| Karli Community Hall 13 15 ]
Dongasi! Community Hall 15 LiES i
Pandakapa Community Hall 15 15 |
dar
Huamek Community Hall 13 15
ona
g ;Mmﬂhu] Community Hall 15 15 |
i i b as |15 fso f9o |15 |15
| Tomal ; AR R S
10 | Setting up of Skill
building centre
{Mobile repairing,
bike repairing.
vesmivomposting,
mushroom
cultivation,
household 200 1190 | S30 | 485 k405
equipment |
repairing. applique l
making,  nursery [
raising,  computer
training,
agricultural
; training, watch

B far the proposed evhancement of production capacity of Muming Refinery (1,5 MTPA 3 3.0 M FPA} edong

swith Cogeneration Power Plam (00 MW 10 130 MW) by My Utkal Afumina Tmernational Livited ar village

Daraguda, Tehsil Kashipur, Diswict Rayagada, Odisha
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repaiving cle. ) N
Bagrijhoia
Lemus Cirass :::'idifﬁkaﬂ 50
promotion project | pL o
Paikupakh
i, cte I

19.0  The capital cost of the project is Rs 5432.00 Crores and the capital cost for

56

54

50 200

T :

enviconmental protection measures is proposed as Rs, 255.00 Crore. The annual recurring
cost towards the environmental protection measures is proposed as Rs. 3.35 Crores. The
employment generation from the proposed project/expansion is 375 direct employees and
about 725 contractual workforces. The details of capital cost for environmental protection
measures and annual recurring cost fowards the environmental protection measures are as

foliows: _
St Particulars Rs. in Lakhs |
No.
1| AIR POLLUTION CONTROL - S
I | Electrostatic precipitator - 10000 |
2 | Chimney 3000
3 | Flue Gas Desulphurization System unit for boilers R 2000
4 | Dust Collector - Bag Filters 300
5 | Walter Sprayer (Stationary) | 200 e
11| WATER POLLUTION CONTROL !
1 | Domestic effluent treatment plant 100 |
2 ! Industrial ETP 200
3 | Storm water drains, Caustic drain 1500
4 _ | Caustic Pond/Guard Pond B 300
5 | Sewage System 100
6 | Ash Pond/Red Mud Pond lining 3000
7 | Sump Pit & Pumps 2000
| 11| NOISE POLLUTION CONTROL 200
IV | ENV. MONITORING AND LAB INSTRUMENTS 200
V| OCCUPATIONAL HEALTH & FIRE FIGHTING SYSTEM
1 | Occupational Health Equipment 100
2 | Fire Fighting Equipment & Network System 1500
VI | GREEN BELT AND PLANTATION J 500
VIl | RAIN WATER HARVESTING | 100
GRAND TOTAL N 25500
Recurring Annual Cost for Environmental Protection
S | Particulars Rs. in Lakhs
No. o .
[ | Air pollution control 50
2 | Water pollution control 70
3 | Noise pollution control 30
4 | Environmental monitoring and management | 80
6 | Occupational health i . : 150
7 | Green belt & Plantation - " 100
§ | Others (Environmental studies, expert advice etc.) 73
TOTAL 558

EC for the proposed enhancersent of production capucity of Almina Refinery (1.3 MTPA 1o 3.0 MITPA) along

with Cogereration Power Plani (90 MW to 150 M) by M Utk Alumina Insersationad Limited at village
Doraguda, Tehsif Kashipur, Disiricr Rayagada, Odisha
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200 Greenbelt will be developed in 353 Ha which is about 33% of the total acquired area.
A 100-m wide greenbelt, consisting of at least 3 tiers around plant boundary will be
developed as greenbelt and green cover as per CPCB/MoEF&CC, New Delhi guidelines.
Local and native species will be planted with a density of 2500 trees per hectare. Total no. of
3,00,000 saplings will be planted and nurtured in 353 hectares in 6 years.

21.0  The proponent has mesntioned that there is court case (W.P.No. 5697 of 2007 in High

Court of Odisha and No order/direction of the court as on today) and no violation under EIA
Notification to the praject or related activity.

22.0  The EIA/EMP has been prepared by EIA Consultant Organization M/s Kalyani
Laboratories Pvl. Ltd, Accredited vide QCI/NABET Ref.:RAAC-137, dated 07.07.2017- SI.
No. 87 of the list in QCI Accreditation Register dated 5.01.2018.

23.0  The proposal was considered in the 28"Meeting of the Expert Appraisal Committec
on Industry — I projects held during 5" 7" February 2018: further considered in the 30"
meeting of Expert Apprisal Committee held during 9 -10% April, 2018 and 31* meeting of
EAC held during 7" to0 9" May 2018.After detailed deliberations the committee
recommended the instant proposal for environmental clearance with following Specific and
General conditions.

24.0  The Ministry of Environment, Forest and Climate Change has considered the
application based on the recommendations of the Expert Appraisal Committee (Industry-])
and hereby decided to grant Environmental Clearance forthe proposedenhancement of
production capacity of Alumina Refinery (1.5 MTPA to 3.0 MTPA} along with Cogeneration
Power Plant (90 MW to 150 MW) by M/s Utkal Alumina International Limited at village
Doraguda, Tehsil Kashipur, District Rayagada, Odisha under the provisions of EIA
Notification, 14" September, 2006, as amended, subject to strict compliance of the following
Conditions:

I. The PP shall implement recommendations of the approved Site-Specific Conservation
Plan & Wildlife Management Plan in consultation with the State Forest Department. The
implementation report shall be furnished along with the six-monthly compliance report.

2. 'The red mud already gencrated from the existing plant shall be stored in the red mud pond
lined with impervious clay prior to use to prevent leakage, designed as per the CPCB
guidelines with proper leachate collection system. Ground water shall be monitored
regularly all around the red mud disposal area and report submitted to the Regional Office
of the Ministry. Proper care shall be taken to ensure no run off or seepage from the red
mud disposal site to natural drainage. Plan shall be prepared and implemented for

utilising the already generated red mud in a time bound manner.

3. Water spraying on the red mud pond shall be arranged to prevent fine dust from being
blown off the stack. Longer- term treatment of the red mud shall inciude reciamation of
the mud ponds, neutralization, covering with topsoil, and planting with vegetation.

4. Decanted water from red mud pond is collected in the Process Water Lake during the
monsoon and the same water recycled back to the process through pumping

arranggments,

5. 100 % of the fly ash generated shall be utilised.

EC for the propesed enhancement of production capeacity of Alumina Refinery (1.5 MTPA 1o 3 0 MTP.A) along
with Cogeneration Power Plant (90 MW 1o 150 M) by M's Utkal 4lumina tnternational Limited af vitlage
Doraguda, Tehsil Kashipwr, District Ravagoeda, Odisha
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6. The company shall construct separatc RCC drains for carrying storm water inside the
plant.

7. The water drawl shall not exceed 20,000 m*/day (existing and the expansion project put
together).

towards Corporate Environmental Responsibility shall be utilized as capital expenditure
in project mode. The project shall be completed in concurrence with the implementation
of the expansion and estimated on the basis of Scheduled Rates.

9. Green belt shall be developed in 353 Ha equal to 33% of the plant area with a native tree
species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the
entire periphery of the plant,

10. The Capital cost Rs. 255.00 Crore and annual recurring cost Rs. 5.55 Crores towards the
environmental protection measures shall be earmarked separately. The funds so provided
shall not be diverted for any other purpose:

11. Kitchen waste shall be composted or converted to biogas for further use.

12. The project proponent shall {Air Quality Monitoring):

a.  install 24x7 continuous emission monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 vide G.S.R 742 (E) dated 30"
August 1990 and thereafier amended vide G.S.R 46 (E) dated 3™ February 2006
{Aluminium); S.0. 3305 (E) dated 7th December 2015(Thermal Power Plants) as
amended from time fo time and connected to SPCB and CPCB online servers and
calibrate these system from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL aceredited laboratories.

b. monitor fugitive emissions in the plant premises at least once in every quarter
through laboratories recognised under Environment (Protection) Act, 1986 or NABL
accredited laboratories.

¢. Install system carryout Continuous Ambient Air  Quality monitoring  for
common/eriterion parameters relevant to the main pollutants released (e.g. PM,p and
PM; s in reference.io PM emission, and SO, and NOX in reference to SO» and NOx
emissions) within and ocutside the plant area at least at four locations (one within and
three outside the plant arca at an angle of 120° cach), covering upwind and
downwind directions;

d.  submit monthly summary report of continuous stack emission and air quality
monitoring and results of manual stack monitoring for calibrations of CEMS and
manual monitoring of air quality /fugitive emission to Regional Office of
MoEE&CC, Zonal office of CPCB and Regional Office of SPCB along with six-
monthly monitoring report.

13. The project proponent shall (Water Quality Monitoring):

a. install 24x7 continoous effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 (G,S.R 742 (E) dated 30" August
1990 and further amended vide G.S.R 46 (E) dated 3™ February 2006 (Aluminium);
§.0. 3305 (E) dated 7th December 2015 (Thermal Power Plants) as amended from

EC for the proposed eshancement of production capacity of Aluming Refinery (1.5 MTPA 10 3.0 MTPA) along

with Cogeneration Poveer Plan (90 MW 1o 150 MW) by Mes Urkal Afamina Internationsd Linived ai viflage
Doragnda, Tehsit Kashipur, District Rayvagada, Odisha p
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16. The

time to time and connected to SPCB and CPCB online servers and calibrate these
system from time to time according to equipment supplier specification through labs
recognised under Environment (Protection) Act, 1986 or NARL aceredited
laboratorics.

monitor regularly ground water quality at least twice a year (pre and post monsoon)
at sufficient numbers of piczomctcrs/sampling wells in the plant and adjacent areas
through labs recognised under Environment (Protection) Act, 1986 and NABL
accredited laboratories; and

submit monthly summary report of continuous effluent monitoring and results of
manual effluent testing and manual monitoring of ground water quality to Regional
Office of MoEF&CC, Zonal office of CPCB and Regional Office of SPCRB along
with six-monthly monitoring report.

project proponent shall (Air Pollution Control);

ensure ambient air quality around the project site as prescribed under National
Ambient Air Quality Standardsissued by the Ministry vide G.S.R. No. 826(E) dated
16" November, 2009 (as amended from time to time)

provide appropriate Air Pollution Control (APC) system for all the dust generating
points including fugitive dust from all vulnerable sources, so as to comply prescribed
stack emission and fugitive emission standards.

provide leakage detection and mechanised bag cleaning facilities for better
maintenance of bags;

provide sufficient number of mobile of stationery vacuum cleaners to clean plant
roads. shop floors, roofs regularly;

ensure covered transportation and conveying of ore, coal and other raw material to
prevent spillage and dust generation:

provide covered sheds for raw materials like bauxite, coal, ete:

recycle alumina dust collected in ESPs installed in calciner,

project proponent shall(Water Pollution Control):
adhere to ‘zero liquid discharge’:
provide Sewage Treatment Plant for domestic wastewater: and

provide garland drains and collection pits for each stock pile to arrest the run-off in
the event of heavy rains and to check the water pollution due to surface run off.

project proponent shall (Water C onservation):

practice rainwater harvesting to maximum possible extent; and

reduce water consumption in bauxite beneficiation and alumina refinery by
concentrating the solids in the tailings:

project proponent shall (Energy Conservation):
provide waste heat recovery system (pre-heating of combustion air) at the flue gases.

provide solar power generation on roof tops of buildings, for solar light system for
all common areas, street lights, parking around project area and maintain the same

regularly; and

EC for the proposed enfrancement of production capacity of Alumina Refinery (1.5 MTPA 10 3.0 M7 '!-’.-.',J_ along
with Cogeneration Power Plant (90 MW 1o 150 M) by M's Utkal Alumina laternational Linsited at village

Doraguda Tehsil Kushipur, District Rayagarda, Odisha
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¢. Provide the project proponent for LED lights in their offices and residential areas.

| 8. Used refractories shall be recycled as far as possible.

19, Oily scum and metallic sludge recovered from ETP shall be mixed, dried, and briquetted

and reused.

20. The project proponent shall prepare GHG emissions inventory and shall submit the

programme for reduction of the same including carbon sequestration including plantation.

21. Emergency preparedness plan based on the Hazard identification and Risk Assessment

(HIRA) and Disaster Management Plan shall be implemented.

22. The project proponent shall carry out heat stress analysis for the workmen who work in

high temperature work zone and provide Personal Protection Equipment (PPE) as per the
norms of Factory Act.

23. The project proponent shall adhere to the corporate environmental policy and system of

the reporting of any infringements/ non-compliance of EC conditions at least once in a
year to the Board of Dircctors and the copy of the board resolution shall be submitted to
the MoEF&CC as a part of six-monthly report.

24. Ventilation system shall be designed for adequate air changes as per ACGIH document

for all tunnels, motor houses.

25, 100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement

and brick manufacturers for further utilization and Memorandum of Understanding in this
regard shall be submitted to the Ministry’s Regional Office.

26. All the recommendations made in the Charter on Corporate Responsibility for

Environment Protection (CREP) for the Aluminium Industry shall be implemented.

27. A dedicated environmental cell with qualified personnel shall be established. The head of

the environment cell shall report directly to the head of the organization,

28. Provision shall be made for the housing of construction labour within the site with all

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, Safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the compietion of the project.

29. The project authorities must strictly adhere to the stipulations made by the State Pollution

Contro! Board and the State Government.

30. No further expansion or modifications in the plant shall be carried out without prior

3L

approval of the Ministry of Environment. Forests and Climate Change (MoEF&CC).

The waste oil, grease and other hazardous waste shall be disposed of as per the Hazardous
& Other waste (Management & Transboundary Movement) Rules, 2016.

32. The ambient noise levels should conform to the standards preseribed under EPA Rules,

1989 viz. 75 dB(A) during day time and 70 dB(A) during night time.

33. Occupational health surveillance of the workers shall be done on a regular basis and

records maintained as per the Factories Act.

EC for the proposed enhancement of production capacity of Alwnina Refinery (1.5 MTPA 10 3.0 MIF'4) elung
with Cageneration Power Plape (90 MV to 150 M) by M's Utkal A fuming iernationa! Limited at village

Doraguda, Tehsil Kashipur, District Rayagada, Odisha
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34. The project proponent shall also comply with all the environmental protection measures
and sateguards recommended in the EIA/EMP report.

35, The project proponent shall (Post-EC Monitoring):

a. send a copy of environmental clearance letter to the heads of Local Bodies,
Panchayat, Municipal bodies and relevant offices of the Government;

b. put on the clearance letter on the web site of the company for access to the public.

c. inform the public through advertisement within seven days from the date of issue of
the clearance letter. at least in two local newspapers that are widely circulated in the
region of which one shall be in the vernacular language that the project has been
accorded environmental clearance by the Ministry and copies of the clearance letter
are available with the SPCB and may also be seen at Website of the Ministry of
Environment, Forests and Climate Change (MoEF&CC) at hup:/envfor.nic.in.

d. upload the status of compliance of the stipulated environment clearance conditions,
including results of monitored data on their website and update the same
periodically;

e. monitor the criteria pollutants level namely; PM10, SO2, NOx (ambient levels as
well as stack emissions) or critical sectoral parameters, indicated for the projects
and display the same at a convenient lacation for disclosure to the public and put on
the website of the company:

f. submit six monthly reports on the status of the compliance of the stipulated

environmental conditions including results of monitored data (both in hard copies as

well as by e-mail) to the Regional Office of MoEF&CC, the respective Zonal Office

of CPCB and the SPCB;

submit the environmental statement for each financial year in Form-V to the

concerned State Pollution Control Board as prescribed under the Environment

(Protection) Rules, 1986, as amended subsequently and put on the website of the

company;

h. inform the Regional Office as well as the Ministry, the date of financial closure and
final approval of the project by the concerned authoritics and the date of
commencing the land development work.

s

25.0 The Ministry may revoke or suspend the clearance, if implementation of any of the
above condifions is not satisfactory.

26.0 ‘The Ministry reserves the right to stipulate additional conditions if found necessary.
The Company in a time bound manner shall implement these conditions.

27.0 The PP shall abide by all the commitments and recommendations made in the
EIA/EMP report and that during their presentation to the EAC. The commitment made by the
project proponent to the issue raised during Public Hearing shall be implemented by the
proponent .

28.0  The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance
Act, 1991 along with their amendments and rules.

L0 for the proposed enhancement of production egpacity of Alumina Reflnery (1.5 MTPA to 3oM TPA). along
with Cageneration Power Plant (90 MW 1o 150 MW) by Mis Utkal Ahumina International Limited at vitlage
Deraguda, Tehsil Kashipur, Distriel Rayagada, Odisha
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29.0  This EC is issued in supersession of the earlier EC vide F. No. J-1101 1/753/2007-1A-
H(1}, dated 29.01.2008.

30.0 This EC is subject to the out come of the court case in W.P.No. 5697 of 2007
(Prafulla Samantray Vs Union of India & Others) before High Court of Odisha.

31.0  Any appeal against this EC shall lie with the National Green Tribunal, if preferred.
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,
2010.

This issues with the approval of competent Authority.

"t

{Sharath Kumar Pallerla)
Scientist ‘F* / Director

Copy to:-

. The Secretary, Department of Environment, Government ot Odisha, Secretariat,
Bhubaneswar,

2. The Additional Principal Chief Conservator of Forests(C), Ministry of
Environment, Forest and Climate Change, Regional Office (EZ), A/3,
Chandersekharpur, Bhubaneswar — 751023,

3, The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-110032.

4. The Chairman, Odisha State Pollution Control Board. Parivesh Bhawan, A/118
Nilakantha Nagar, Unit-VIII, Bhubaneshwar-751012

5. The Member Secretary, Central Ground Water Authority, A-2, W3, Curzon Road
Barracks, K.G. Marg, New Delhi-110001.

6. The District Collector, Rayagada, Odisha.
7. Guard File / Record file / Monitoring file.

8. MOEF&CC Website.

(Sharath Kumar Pallerla)
Scientist ‘F*/Director

EC for the proposed enhancement of production capacity of Alumina Refinery ( £33 MEPA to 3.0 MITPA) along
swith Cogeneration Power Plamt {96 MW to 150 M7} by M's Utkal Alwmnina Internationg Limited at village
Doraguda. Tehsil Kashipur, Diswict Rayagada, Odisha ) v
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Tel : 2564033/2563924

DRIEHA EPABX : 2561900/2562847
NN E-mail: hwmd@ ospcboard.org /
il

paribesh @ ospcboard.org
‘!y Website: www.ospcboard.org

STATE POLLUTION CONTROL BOARD, ODISHA
{DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - VIII
Bhubaneswar - 751012, INDIA

BY SPEED POST
FORM 2
[See rule 6(2)]

RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD,
ODISHA TO THE OCCUPIER UNDER HAZARDOUS AND OTHER WASTES
(MANAGEMENT AND TRANSBOUNDARY MOVEMENT) RULES, 2016

1. Number of authorization: IND-IV-HW-931/ 1663 and date of issue: | Y-0F- 2021

2. Reference of application (No, and date): 3290231, dtd. 29-12-2020 / 26-06-2021.

3. M/s Utkal Alumina International Limited is hereby granted an authorization based on
the enclosed signed inspection report for generation, storage, transport, reuse, utilization,
disposal or any other use of hazardous or other wastes or both in the premises situated
At : Doraguda, PO : Kucheipadar, Dist : Rayagada, Odisha.

Details of Authorization

SL. 1 Category of Waste | Quantity/ l Mode of Disposal
No. | Hazardous Waste | Deseription  Annum
t as per the |
Schedules I, II and|
. MoftheseRules | .
1. | Schedules - I Used/ | 100T | Storage in containers over
': Stream - 5.1 Spent Oil impervious floor under well |

ventilated covered shed followed '
| by disposal through actual users
having valid authorization from
SPCB, Odisha

2. | Schedules - I Contaminated 2T Storage in impervious pits /
Stream - 33.2 Cotton Rags containers under well ventilated |
or covered shed followed by disposal |
| Other Cleaning through Authorized HW
' Materiuls incincrator / Co-Processing in

; Cement Kiln authorized by SPCB,

. Odisha/ Common Hazardous |

* i I Waste Treatment Storage Disposal |
! Facility (CHWTSDF), Jajpur
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Sl Categoryof |  Waste | Quantity/ Mode of Disposal
No. | Hazardous Waste | Description | Annum
| as per the '
. |Schedules I, I and| l
| II of these Rules | ) |
i3, Schedules-1 | Spention | 10T Storage in impervious pits/ |
. Stream - 35.2 Exchange containers under well ventilated
: Resin - covered shed followed by disposal
Containing through Authorized HW {
Toxic Metal incinerator / Co-Processing in |
Cement Kiln authorized by SPCB, !
Odisha / CHWTSDF, Jajpur |
4. | Schedules-1 |Oil and Grease 50T Storage in impervious pits /
Stream -35.4 Skimming containers under well ventilated
Residues covered shed followed by disposal
through Authorized HW
incinerator / Co-Processing in
Cement Kiln authorized by SPCB, |
| Odisha / CHWTSDF. Jajpur
5. | Schedules-1 Waste / 20T Storage in impervious pits /|
| Stream - Residues containers under well ventilated |
| 5.2/3.3/33.2  |Containing Oil covered shed followed by disposal |
through Authorized HW j
J incinerator / Co-Processing in |
Cement Kiln authorized by SPCB,
Odisha / CHWTSDF, Jajpur
6. | Schedules-I Sludge 50T Storage in impervious pits / ‘
Stream - 3.3 Contaminated containers under well ventilated |
; With Oil covered shed followed by disposal |
' through Authorized HW '
incinerator / Co-Processing in |
Cement Kiln authorized by SPCB, |
Odisha/ CHWTSDF, Jajpur |
7. Schedules-1 Empty Barrels 5T ' Storage on impervious floor under
i Stream - 33.1  /Containers/ well ventilated covered shed
| Liners ' followed by captive reuse / |
! Contaminated disposal through original supplier / |
With Actual Users authorized by SPCB, |
-Hazardous Odisha -
Chemicals / !
L NG R T | P
(H The authorization shall be valid up to _31-03-2026 .
2) The authorization is subject to the following general and specific conditions.

A. General Conditions of authorisation:

I.  The authorized person shall comply with the provisions of the Environment (Protection)
Act, 1986, and the rules made there under.
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The authorization or its renewal shall be produced for inspection at the request of an
officer authorized by the State Pollution Control Board.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorisation.

Any unauthorized change in personnel, equipment or working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorisation,

The person authorized shall implement Emergency Response Procedure (ERP) for which
this authorisation is being granted considering all site specific possible scenarios such as
spillages, leakages, fire, etc. and their possible impacts and also carry out mock drill in
this regard at regular interval of time,

The person authorized shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “Implementing Liabilities for Environmental Damages due
to Handling and Disposal of Hazardous Waste and Penalty”. Any accident in this respect
shall be intimated to the Board immediately.

It is the duty of the authorized person to take prior permission of the State Pollution
Control Board to close down the facility.

The hazardous and other waste which gets generated during recycling or reuse or
recovery or pre-processing or utilization of imported hazardous or other wastes shall be
treated and disposed of as per specific conditions of authorisation.

An application for the renewal of an authorisation shall be made as laid down under these
Rules,

Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to
time.

Annual return shall be filed by 30" day of June of every year for the preceding period
from April to March.

B. Specific Conditions:

l.

Authorization granted herewith does not relieve you in complying with other provision
laid down under Water (PCP) Act, 1974, Air (PCP) Act, 1981 and Environment
(Protection) Act, 1986, and the Rules made there under.
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2. This authorization is subject to statutory and other clearances from Govt. of Odisha and / .
or Govt. of India as and when applicable. “freee G 7 czd#‘)v‘tﬁ!.
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3. In case the quantity of generation of hazardous Waste exceeds the Authorized quantity,
the industry / mine shall apply for amendment of Authorization order,

4. The industry / mine shall strictly comply to the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and amendments made
thereafter.

s Annual returns in Form - 4 (See Rules- 6 (5), 13 (8), 16 (6) & 20 (2)) shall be submitted
to the Board for the financial year by 30™ June of every year. It shall contain the detail
quantities of generation, storage and disposal of different type of hazardous wastes such
as recyclable, incinerable. land disposable.

6.  Steps shall be taken for reduction and prevention of the hazardous waste generated or for
recycling or reuse.

7. Environmental Information with respect to Air, Water, Hazardous Waste and Hazardous
Chemicals shall be displayed at the main gate for public view.

g8 The transport of the hazardous and other waste shall be in accordance with the provisions
of the Rule, 2016 and the rules made by the Central Government under the Motor
Vehicles Act. 1988 and the guidelines issued by the Central Pollution Control Board from
time to time in this regard.

9. The occupier shall provide the transporter with the relevant information in Form 9,
regarding the hazardous nature of the wastes and measures to be taken in case of an
emergency and shall label the hazardous and other wastes containers as per Form 8.

10. In case of transportation of hazardous waste and other wastes for recycling or utilization
including co-processing to outside the state, the sender shall intimate both the State
Pollution Control Boards before handing over the waste to the transporter.

1. Manifest system (Movement document) shall be strictly followed as per Rule-19 and to
be submitted to this office as per the Rule. The industry / mine shall check the
authenticity of the way bill of the transport vehicle to ensure supply of hazardous waste (o
the authorized destination.

12, The hazardous waste shall be sold if required only to Actual User having valid
| authorization from the State Pollution Control Board, Odisha and concerned SPC Board.
| Details of such wastes shall be entered in the passbook issued by respective SPCB.

13 All the hazardous waste shall be stored in impervious pits / containers / floors under cover
shed with adequate capacity having spill containment facility. The spilled hazardous
waste shall be re-collected and stored in impervious pits / containers / floors under cover "
shed prior to sale / disposal. “The CE’U’ QMJ
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The schedule of hazardous waste and the quantity as specified shall only be disposed off
as per the stipulation prescribed in this authorisation.

This authorization does not permit you to either receive and process or generate
hazardous waste in case validity of Consent to Operate of your industry / mine ceases.
However you can carry out handling, storage, treatment, transport and disposal of
hazardous waste and other wastes generated previously during such period to avoid
accumulation of hazardous waste.

The industry / mine shall store the accumulated hazardous waste for a period not
exceeding 90 days and shall dispose as per the stipulation prescribed in this authorisation
order. In case of any violation, authorization granted shall be suspended / cancelled.

The industry / mine shall apply for renewal of authorization in Form - 1, 120 days before
expiry of this authorization order enclosing Annual Return in Form - 4, Manifest copies in
Form - 10 and compliance to the conditions stipulated in this order along with adequate
processing fees,

In case of transportation of hazardous and other waste, the responsibility of safe transport
shall be either of the sender or the receiver whosoever arranges the transport and has the
necessary authorisation for transport from the concerned State Pollution Control Board.
This responsibility should be clearly indicated in the manifest.

Hazardous Wastes having calorific value of more than 2500 Kcal/Kg shall not be
landfilled. It can only be disposed through authorized actual users or incinerated in
authorized Hazardous Waste incinerator or co-processing in authorized cement kiln.

S

Chief Enviromifichital Engineer

The Unit Head

M/s Utkal Alumina International Limited
At : Doraguda, PO : Kucheipadar,

Dist : Rayagada, Odisha

Memo No. Qé6y Dt. /Y- 0F-2031
Copy to the : '
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Collector & District Magistrate, Rayagada.
Director, Factories & Boilers, Odisha, Bhubaneswar.
Regional Officer, State Pollution Control Board, Odisha, Rayagada.

Guard file.
Sr. Environmental Engineer, L-I1

W
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